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12.29 hrs.

MOTION ON PRESIDENT'S ADD-
RESS—contd.

Mr, Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Harish Chandra Heda and seconded by
Lt. Col. Maharajkumar Dr. Vijaya
Ananda of Vizianagram on the 19th
February, 1965 nemely:—

“That an Address be presented
to the President in the following
terms: —

‘That the Members of Lok
Sabha assembled in this
Session are deeply grate-
ful to the President for
the Address which he has
been pleased to deliver to
both  Houses of Parlia-
ment assembled together
on the 17th February, 1965.”

Out of 20 hours allotted, one hour and
55 minutes have galready been taken.

Shri Shinkre (Marmagoa): Sir, 1
rise to a point of order,

Mr. Speaker: No, Sir.

Shri Shinkre: Yes, Sir. When I

raised during the Question Hour you
were pleased to say that you will take
it up after the Question Hour.

Mr. Speaker: No point of order at
this stage. When he gets an opportu-
nity he can raise it.

Shri H. N. Mukerjee (Calcutta
Central): Mr. Speaker, Sir, we are
having thig annual ritual of a debate
on the President’s Address and this
time, I am afraid, it is more than usu-
ally painful on account of the pecu-

liar self-satisfaction in today’s ecir-
cumstances rather extraordinarily
irritating and almost per-

verse, which characterises the speech
put in the President’s mouth by the
Cabinet.
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The President’s Address is supposed
to be a document that sets the tone to
the budget session, Yet, it is g little
more than a dull, spiritlesg report,
quite insensible to the character and
the dimensions of the crisis that seems
to have made a permanent settlement
on our land. We seem to be having to
pay the price for having purchased
our independence in August 1947,
with a coin which was morally coun-
terfeit, without a revolution that is
to say, and by way of a compromise
that involved partition and many con-
comitant evils. Yet in the Presi-
dent’s Address, 18 years after indepen-
dence we see that the government
takes a supine view of things, speaks
almost in an aside and airily “our
difficulties and apprehensions” that
would be overcome, I consider this to
be most extraordinary since we  are
where near getting out of the horrid
mess into which the unexplained, half-
hearted and often arrogantly-imple-
mented language policy of govern-
ment has landed this country.
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The language imbroglio followed up
on and wag undoubtedly embittered
by government’s disastrous failure in
handling the problem of food availa-
bility and of spiralling prices, a fai-
lure which is nowhere near being rec-
tified. Our people today suffer, whe-
ther they work in fields or factory or
office, or whether they are teachers or
doctors and, what is more, our people
do not seem today to have a sense of
direction, a consciousness of perspec-
tive, a certitude that if things are
worse today, they must soon be better.
They do not seem to have a conviction
that whatever our weaknesses, our
country is likely to be set on a course
that will lead us to happiness. Grow-
ingly our people are getting fed up
with the whole lot of us; it is not a
crisis of confidence only relating to
the government and the Congress
Party, but of all partie; anq groups
and trends in politics. It is a situation
which calls for responsibility and hard
thinking but the government, the kind
of Government which we have, is un-
able to set its tone, is much more than
merely inept.
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Neither in the Address, nor‘in the
Home Minister's speech—I am sorry I
miss him in the House at present—
neither in the Address nor in the
Home Minister’s speech was there any
indication of immediate and long-
term measures, decided by government
or in contemplation, to repair the
ravages of the linguistic upsurge. We
have heard not a word from govern-
ment about judicial investigation into
the firings on the citizens in the
South, which would be the first step
towards peace in Tamil Nad and else-
where, We have not had a word
about “re-thinking” on the language
issue which, one of the Cabinet Mini-
sters, Shrimati Indira Gandhi, rightly
said was called for. Meanwhile, the
Prime Minister seems to have per-
formed a retreat from leadership.
Ministers speak in different voices,
particularly to pressmen with whom
they have confabulations from time to
time, and the so-called “Syndicate”
in the Congress an ominous innovation
in our po'itical set-up, carries on with
the devil knows, that kind of gchem-
ings and what kind of peculiar con-
versations.

It is not by manoeuvres, it is not
merely by holding Chief Ministers
meetings, it is not merely by issuing
administrative ukaseg and similar
means, but by extensive and under-
standing consultations with all sections
of our people, at political intellectual
and other levels that we can solve the
official language problem  If the re-
cent troubles have a lesson for us, it
is that we can only make haste slow-
ly, much as many of us would like to
move more rapidly and end the un-
fortunate and unnatural, but histori-
cally determined, thraldom of an alien
language on this country.

Unable to see its way clearly and
riddled by its internal disputes and
difficulties, Government seeks vainly
to divert people’s minds away from
real problems Yy performing a few
politi~al stunts from time to time and
offering scapegoats for the people’s
anger. Thus, throwing all democratic
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principles, of which Government
prates so much, to the winds, the
Home Minister ordered the detention
of nearly a thousand leftist political
leaders and workers, obliterating in
the process the representation in Par-
liament of a group of Left Commu-
nists, led by our friend, Shri A. K.
Gopalan, who had broken away from
the parent party, the Communist
Party of India. Even papers like
the Hindustan Times, which speaks for
the Government—-I am quoting these
words from its issue of the 6th of Ja-
nuary 1865—says:

“Government acted in arresting
these  Communists primarily to
divert attention from the worsen-
ing food and prices situation and,
secondly, to avert an imminent
Congress debacle in the elections in
Kerala.”

Sir, we shall have an opportunity, I
hope, to discuss that dark document,
not a white paper, which Shri Nanda
placed on the Table of the House the
other day and I reserve my comments
for that occasion. But, in all consci-
ence, in this regard Government has
done an ugly job, petty-minded, mali-
cious and utterly undemocratic. Shri
Nanda’s report is completely uncon-
vincing, a symptom of the increasing
degradation of our political life, and
a mischievous and ironic pointer that
the Home Minister, perhaps frightened
by some of his enemies calling him
“soft” towards Communists, is being
pushed into something like a Maccar-
thian posture which befits no decent
democrat.

In this connection, I would like to
say, that I have got a telegram from
Bombay, reporting that Shri B. T.
Ranadive, one of the Communist lea-
ders who has been in jail for a very
long time now, is very unwell and is
getting no proper treatment. 1 have
got a telegram which says:

“Save hiz life Your action please”.

I mention this only in order to empha-
size that Government has a responsi-
bility in regard to these political pri-
soners whom they have stowed in
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jail without giving them an opportu-
nity to answer whatever accusations
government has hurled against them,
and if their health is in jeopardy and
if their life is in danger, suitable steps
at least in al]l decency, ought to be
taken.

Sir, it was very sikening to be told,
as we were told in the Address, that
food prices have registereq some de-
crease and there has recently been an
easing of the situation. No dout it
Is true that the shamefu] days of No-
vember and December last year, when
large areas faced excruciating food
shortages, are not with us. But, surely,
Government should know that in a
State like West Bengal, outside the
rationing zone, rice sells in the deficit
districts at one rupee per kilogram
and people wonder, what the position
might be during the summer and dur-
ing the rains if things are so bad just
after harvest time.

The other day the Finance Minister
placed on the Table of the House
certain figures regarding the decrease
in the wholesale prices of articles of
consumption, and I was amazed to
see many items which are utterly
misleading. For instance, there are
certain figures regarding prices of
essential articles in Calcutta during
August to December 1964, and I find
among the items mentioned mustard
oil, about which it is stated that the
price fell from Rs. 4.14 paise per kilo-
gram in August to Rs. 3.90 paise in
October ang continueq to be Rs. 3.90
paise in November and December.

Shrimati Renu Chakravartty (Bar-
rackpore): That is perhaps only for
hon. Ministers. We are not able to get
it at that price.

Shri H N. Mukerjee: As a matter
of fact, it was not available, either
for money or for love, for a period,
but then, it was available for Rs. 3.90
paise according to this report in reply
to our question, Starred Question No.
4 on the 18th of February, 1965. If
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this is a sample of the kind of in-
formation which government official-
ly collects from its own sources, then
I do not know what kind of remark I
might be persuaded to make with the
vocabulary which happens to be at
my command.

Genuine land reforms which could
have brought about advance in pro-
duction and prepare the ground for
effective co-operative farming and
adequate internal procurement have
been successfuly subverted by vested
interests and Government counts on
nothing so much as the United States
PL 480 bounty which to a harassed
and shortsighted administration is like
manna from heaven. No one suggests
that we stop these PL 480 imports
forthwith. We cannot do that; we
need not do that. But if we cannot
soon afford to do without these im-
ports, it will be the funcral cf our
economy and of all our hopes for the
future. Over freight alone for I'L 480
imports we have to fork out about
Rs. 100 crores. 1 believe, Rs. 13.58
crores in 1961-62 and Rs. 33.43 crores
in 1963-64 were payable only omn
freight for wheat and the TJnited
States monopolists today demand that
50 per cent of freight costs of PL
480 imports in American ships, which
charge the heaviest freights in the
world, have to be paid for in dollars
and that ouf of the counterpari funds
built up through PL 480 food sales
United States tourists aiso would
draw what they need thus costing
u; the dollars that we want badly.

Instead of seeking such steps as
the implementation of the FAO Cong-
ress recommendation of 1363 regard-
ing the availability to developing
countries, like ours, of the West's sur-
plus of nitrogenous fertiliser and of
pesticides till we have built our own
factories on the requisite scale, we
wallow in what many of us imagine
to be United States bounty. Sometimes
1 feel as if a new battle of Plassey is
sought to be won in a changed con-
text by the instrumentality of PL 480.
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The massive counterpart funds can
be and are being used in an attempt
to subvert our chosen pattern of eco-
nomic growth and to subvert also the
integrity of our country by intrigues
in various guises and through d:verse
media in Kashmir, 1n Negaland and
slsewhere. I have said before in this
House and I repeat that there should
be without delay a competent hign
level investigation of the impact on
our cconomy of PL 480 transactions.
1 say again that I am not suggasting
anything so impractical as the imme-
diate cessation of these imports; but
I shudder to think of the effects of
the transaction if it continurs for
very long.

There are other dangerous portents
which bode il] for our economy and
our future. I wonder if it can be
laughed away as we laugh away so
much of what Shri Satya Naiayan
Sinha, the Minister of Parliamentary
Affairs, says in this House, but he 1s
reported to have said in Madias—he
said this before a meeting of business-
men in Madras; I am quoting from
the Hindustan Times of the 13th Feb-
ruary—that he did not believe in
controls which he felt were not work-
able and that the natural !aw of
supply and demand, so often hymned
by my hon. friend, Professor Ranga,
and his supporters should operate. v
is very peculiar that a Minister of
Government goes to Madras in a very
troubled time and chooses to make
this kind of observation before a meet-
ing of businessmen. Possibly, he could
have occupied himself better if he
had the guts to try and solve the lan-
guage difficulty. But he did not do
that.

It is notorious that quite often high-
up officers hostile to the entire con-
cept of nationalisation are at the hena
of public sector projects. In the case
of the Heavy Engineering Corpora-
tion in Ranchi even deliberate saho-
tage has been suspected. With the
New Year the Finance Ministry—I
do not see the Finance Minister here.
I am sorry to have to say it but iliere
is such a thing as parliamentary
courtesy which like the quality of
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mercy, is twice blessed. 1t blesseth
him that gives and him that takes. I
do not hope that, as in the days of
Jawaharla] Nehru, the Ministers of
Government will try to show a little
more respect for meetings o* Parlia-
ment. We inay be numerically insig-
nificant but morally perhaps we for-
mulate matters which require to be
considered by Government by direct
confrontation and not by merely get-
ting a summary of what we say pre-
pared by, God knows, who among the
minions who serve them in different
capacities.

The Finance Ministry in the New
Year has offered a gift to hig money
abroad, ha: opened wider the entry
of foreign monopolists 1nto our eco-
nomy, has furnished them with “ietters
of intent” which even our own mo-
nopolists are beginning to dislike to a
certain extent, so that these foreign
monopolists could look around 10r
malleable Indian collaborators or
even do without any kind of undesir-
able native contamination and get
over any shortfall with help from our
Industrial Development Bank. It is a
major policy change sought tc  be
effected surreptitiously, the offer of
the freedom of our land to maneaters
from abroad while the foreign capital
policy statement of 1949 jis given lip
loyalty.

For the last three years the World
Bank and its auxillary organisations
have been persistently prodding the
Government of India into liberalising
conditions of entry for foreign equity
capital as distinct from purely techni-
cal collaboration. The country must
warn Government from jumping into
this business. The long-term implica-
tions of it in regard to balance of
payments and otherwise are gravely
injurious to our cconcmic independ-

ence.

In spite of the Industrial  Policy
Resolution of 1956 which prohibits the
setting up of majority owned subsi-
diaries by foreign investors, the prac-
tice in recent years has often been
different. The rule of minority foreign
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participation has been disregarded in
a number of vital cases. There are
such cases as those of the English
Electric Company, Consolidation Pne-
umatic Tools Company, Asahi Glass
of Japan, W.W. Sprague of the United
Kingdom, Parke Dewvis of the United
State, Atlas Copco of Sweden, John-
son and Johnson of the United States,
Hoffman La Roche of Sweden Merck,
Sharp and Dohme Company of the
United States who have been allowed
to own a majority in their Indian
operations. Of course, Government
says that it practises no nigidity and
swears by pragmatism which may lead
anywhere. But one thing 3 clear. The
Finance Ministey has launched his
drive to attract foveign capital to
give our economy a “push”. Business-
men’s delegations hLave come to In-
dia for the Internationa! Cham-
ber of Commerce and other goings-on.
West German moneybags have given
India an ultimatum brazenly offering
terms with the take-it-or-leave-iy air
while Indian spokesmen have had to
grovel before them. This contrasts so
drastically with the attitude of the
German democratic Republic with
which we have economic contact of
a very useful sort but with which we
do not choose to have dipicamtic re-
lationship. When ever Ministers of
the GDR have to come {o this coun-
try visas cannot be issued in the pro-
per way and all sorts of irritating dis-
criminatory practice; are being pur-
sued in regard to the GUR while the
German Federal Republic sends its
business magnates who talk to us as
if they are pucca sahibs who are
treating with natives wnom they can
treat with contempt. This kind of
thing goes on and it does appear that
the Finance Minister means to “push”
India away from the course set after
independence and more erpecially at
the time of the Second Five Year Plan
which really initiated the proces; of
our industrialisation.

Unlike in the Uaited Nations Con-
ference on Trade and Development,
which Shri Manubhai Shanh attended
—he should know more about it—
where the developing couatries nelped
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by the countries of socialism  could
make their presence and their needs
felt, the foreign magnates touring
India behaved as if thay could brow-
beat the native. They openly demand-
ed tax concessions fur foreign purson-
nel, no change in the patents law, no
controls and restrictions to frustrate
the private sector, as if it was their
job to give us advice about how we
are going to dea] with our own pri-
vate sector—in sghort, they wanted
freedom to loot on a bigger scale than
foreign capital can do row in India
though its profit rates in India are al-
ready higher than elsewhere. This
kind of thing should make us sit up
and take steps against the wily ma-
noeuvres of big monay, Indian and
foreign; but the Finance Minister who
does not choose to be here sraugly of
preferring private foreign capital to
Government loaas.

This i3 a subject which must come
up again and aga:n in this House, in
this session. But I warn Government
that in preparing to welcuma tforeign
private capital, it is digging the grave
of whatever brand of socialism it still
tom-toms before the couuntry.

Our people have welcomed the
Prime Minister’s declaration to which
1 myself, in this House, offered my

. full support that despite Chinese nu-

clear detonation, we shall not embark
on the manufacture of atomic weapons
but shall instead endeavour to have
international agreement for the eli-
mination ‘of the threat of nur:lear war.
It is a pity that reports from the Unit-
ed Kingdom and clsewhere caused
some confusion for a time, but the
Prime Minister has categorically and
very rightly stressed lately that he
never asked for aay nuclear shield
or umbrella or guarantee or whatever
other sementic synonym might be
discovered. Howaver, disquicting re-
ports have come lately from Washing-
ton to the effect that our Ambassador,
Shri B. K. Nehru said at a dinner
given on the 4th February by the
American business press that India
was waiting for an answer to the
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Prime Minister's request to the Po-
wers for a nuclear deterrent. Several
times before, this Ambassador, as
the House knows, has opened  his
mouth and put his foot into it. In
the normal course, one would assume
that the Ambassador was mistaken
and he needed to be pulled up. But
the whole tale of the shield has be-
come so messy that one does not quite
know what to believe and what to
dismiss as untrue. This 1s a matter
which Government should clear up
and leave no room for equivocution.

There should nost te an idea that,

because of our expectation of aid from
certain quarters, we cannot take a
forthright stand on matters in which
we are interested. Therefore, it is im-
portant that India, interested as she
must be in the affairs of South-East
Asia and particularly of Vietnam,
where she is Chairman of the interna-
tional Control Commission, should call
unequivocally for immediate with-
drawal of all the United States troops
for there are no other foreign troops
there from Vietnam. The Pentagon out
on a spree of brinkmanship has laun-
ched very heavy air attacks on North
Vietnam in a manner that has shock-
ed al] decent world opinion. A Lon-
don paper reported, for instance, the
first day that the attack on North
Vietnam  took place with 156 jet
planes. The North Vietnam costs
the United States 1-1|2 million dollars
per day and ties down 25 per cent of
their regular army officers and yet
the bitter South Vietnamese deadlock
with recurrent coups d’etat continues.
Deak Rusk has to wear bullet-proof
vest in Saigon and yet nothing is
learnt, nothing ig gained. There is no
agonising reappraisal. 'The famous
cartoonist Vicky in New Statesman
and Nation has recently portrayed the
United States sinking in the Vietnam
hog and the United Kingdom about
to share the experience in Malyasia.
India has a clear duty in this regard
and that is to say categorically that
for the sake of peace and develop-
ment and freedom, the United States
forces should get out of Vietnam. If
for fear of losing United States
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friendship, we play down this right-
ful demand, it will be a matter of
shame and sorrow which will lose us
even more friends in the Afro-Asian
world than we have lost already.

In the Economic Weekly, a very
respectable journal of Bombay, of
5th December, 1964, a friend of our
country, the eminent economist, Mrs.
Joan Robinson, contributed an article
entitled “India Wake Up”. She said,
“Foreign aid howsoever needed is no
substitute for hard work, national
unity, homely frugality, self-denying
devotion and robust commonsense”.
Many of these qualities the Prime Mi-
nister angd his friends claim that they
have in plenty but I do hope that
these qualities are rarely brought into
operation. India wake up, Mrs.
Joan Robinson says, “it is later than
you think.” She had been to China.
Whatever we might think of China in
regard to Chinese misadventure on
our borders, whatever we might think
of what, she has done to pull back
the wheel of history for a long time
in this part of the world, after all,
she has made such economic advance
as is found expression in the techno-
logical achievement of the nuclear
detonation which she has made. But,
herein India, in answer to that
challenge, something has got to be
done. We see in this country a very
different picture; we see a refusal to
take up the challenge. We see that
drift back from Bubhaneshwar in
Durgapur where the socialist forum
with which the Home Minister seems
in some kind of way to be associated
was showed out by the “syndicate”—
I do not see thc syndicate here some-
how; I see nobody today; it seems I
am addressing an invisible audience..

8Shri Daji (Indore): They are pre-
paring for the Working Committee.

Shri H. N. Mukerjee: The socialist
forum was shood out and such a
dreadful lot of dirty Congress linen
washed over Durgapur—I] do not want
to refer to it—moneys doubtfully col-
lected and ostentatiously wasted, a
railway station being constructed and
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then abolished straightway, Govern-
ment agencies being drafted for Party
purposes and, even worse, we see
now in the leadership, of the Govern-
ment and the ruling Party, a retreat
from principle, and acquiescence in a
state of things as in Orissa, which
makes Mr. Nanda's Sadachar a laugh-
ing stock, a stress on pragmatism
which will mean anything or nothing,
a bankruptsy of ideals, an ignorance
of developing world perspectives and
the growing dilution and distoration
of our economic objectives which have
sickened the very sound of socialism
in Congress mouths. All this is reflect-
ed crudely and with very few re-
deeming features in the President’s
Address which will, I think, heighten
the prevailing gloom in the House and
the country.

ot Wo Wo mAT (FFT) : weAN
wgrza, Tegafa ot & wfwsmeer 9T S
AT FT NAE TH A A A
Faeg +ft &0 & v fear @ A o
e St & fara @ ¥ ST T
FO F fa@ ot azad@Imgan §

¥ @ q@X #1 39 9@ & fq7
¥RETe 3T 9mgar § fF ganr g
9T A U A ;W AT ¥ qF T
* A 3§ WA gU gt W AroATag
FT FW FT @ & o Wy faw-
faw arfeat aqr T aafq & s 7
sY 2w F 4T yer-me fawr § @
qreq &, fee oy 2w A o ofe & TR
X ¥9A N AW TJ@ET §, IqF f9u
AT U FIHT G70ATE T 9 § |
Tegafa A F FB AT F1 w7 wW-
wiger § I fear & o

Fq¢ ¥ IQEA T A FTH T
WEARAMagsgar I g 5
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™ M A FAA F GEE A FAT FT
IEd W wfuw. 99T § 1 39 Qg
& a1 oY AT 7 J@T FF R g
T I aoe I FFgr wEw w7, S9F
qg 916 Weal § aawrar w4t § fF few
To% ¥ fegram &Y AT X o
Wl IES A AT G & faq o
ST gFAT 91, I9F faw gew w1 frew
a7 § ag7 foar @\ wafog ag @w .
w7 3wl & fau sw gu € Sad
fau g9 g@EFR wEER W o9my

2

weoy Ageg , & gEd gvaew
¥ oF, Q gETT WY @AT 9EAT § |
g dF AW 7 AN IJATRA FT AT FY
T &, Trgafa St & wfawew § s
I HE F AT F q@ A § AR
BIE-BIET AATHT F1 WY a1 F § )
g AR ¥ & faarl § =y 7 1©
FE AT E |

gt WY g7 ara &1 F% farar smar
g @ AT 3 aEt & FaT N faar
AT ¢ | 98 4 fF w=8 A feamel
# fa¥ sF %R FaR A=Y W=H W™
fe 9% e ¥ S A g F fA7,
Ffea v aq @ a9 W ARG,
¥ a U39 & 99 §HX & QA Tg
gt AT =rear g fas w=8 i
2 ¥ 97 ¥=8 WK W ¥ & @A
[ FAG a8 wHaTE | TEIW R
f& faard A 7O O NwTE ww
a9 X g faw aga amwemas fag
g, AfFT WX aqww §EE A,
AYSET gEd |, WA wew g A7
fa=r &1 B BT AT TG wATE
arat & @ wrenfasiier W w1 IR
TEA FT AT TG T TG L FFAT
g
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# o7 A1 AU fFT—IF qAE
fa—& IR A Famar =@ar § fr
A-gF A= F A0 fe@ ow
THC-TWIT 9% & qfv=wr A
¥ F09 FOF 1,10 AR TFT AN
§ far{ )y ¥ sygeqr T ) A
AT FgAT T §, afew agt ¥ ofy fawm
& AR FT T § g oF et
F TRAT TGP TX 200 TYIAT AN
AE—amifE Tgr 9% ZgEAd & feamd
ferarg #Y w1 sqawar 7@ &) o d—
foq ax 1,20 9@ Ty T & T
g @Y agi 9T 35 ¥ 40 g A E
AT T & G q qwAT 8, Fraw
9T G F QA FOE TIA Y 14T

TR AT BT fawrd A
®T ITH &1 2, a1 & wwaar g 5 o
I T FY FET @ AR fRwt ¥ watw
U ®T grAEEdT gt @, Iaw
gfee & wmd gu 7 fod 37 @l ¥
AR AT wrAegEAl & qfa g,
wrgt B faars Fywany =re A7 dTa,
afew agt & g4 SMET A ot 5w war
AT FIT | FET GIF FT qE A
gL WEI 999 g I wATer fagi
FEFY feat stat & | TR ™ B
¥ L% & fgars &) sgawar g 9,
ar a8t ATHE AT &7 A FT FAT4ATX
g S, W fF dhw g &
s & fage ga ® fay o aw
% WEN & gH F aqCTEC JY ATIAT |

oraifrs da & o Iafq & =@ &,
&1 A fos wgafa ot ¥ g wfw-
Wy # fFar & 1 AfFT g8 gwaw
F @9 wgar qeat § fx foq @ &
afar, art faa afest o o &
FT, foaay #gaa &) awig & srfrs
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Hal ¥ IeqTeA @7 §, I #1 g &,
g 1 ¥ wat & @Y g afaee
gl #Y AT H, gure FW ¥ fag
WY ANFAT FATE A, T qvEy A
afowmeer & $& g #7 ow@r ¢
gaR 2w & grarfos faumar a9 a% g2
@ g awdr & w9 a% (& ;fgs
fagwar & g3 7 frar 9 o wrfas
fawwar #1 3T F77 F fag ag o
fr ot A frk go & &, o wgfea
arfeat AR ggfas arfawenfoat &
AR &, ITHT qUT F Ae&Y q AV FTRT
gure fear s

ezafy & mfvwmw ¥ 9w,
grfaemm, & sfa oxfe gost
g FEA FfasfFarmr g Afe
TR 3@ ¥ a9 ¥ osar ¢ fF awfe
frew zg auwf & UT ANRT FOG
o ¥@ 959 § W g R & Aqgd
F A ¥ F7 7 I FAF F aga ¥
AATERT A FIHTT T &4t qI0aT 59
g F AT grHiwg fwar @ fe 2w &
gl & A€ TR, aHER A6
grfages & wfed q@ 78 @ &9,
W 98 A I6L qG  ET FHAT,
w9 aF faq a2 sTEEE &6
arfes @R g, 37 & wdagm &
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Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr. Speaker, when the Pre-
sident gracipusly addressed Parlia-
ment last Wednesday and said that
“looking back on the past twelve
months, notice can be taken of several
achievements which inspired hope and
confidence”, did he remember that
less than three months earlier, on
November 27, he had lamented in
Baroda that “the present situation in
the country is unsatisfactory, that
both peasants and  politicians have
gone astray resulting in food short-
age and inter-State quarrels, and if
this was not checked in time, the con-
sequ-nces would be very  serious”?
When the President addressing Par-
liament last Wednesday said that “the
emphasis on the Fourth Five Year
Plan would be on agriculture”, did
he care to remember that on Decem-
ber 6. ....

Mr. Speaker: There is one thing I
would like to remind Shri Kamath
about. For everything that he has
said, Shri Kamath can criticise the
Government. But to say in a personal
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way, ‘did he remember’, ‘did he do
that’ and so on will not be fair, be-
cause in a way that would be com-

menting upon his own ideas and his,

own conduct. He can say that in the
Address such and such things are
put. But to say in a personal note
‘Did the President remember?’ would
rather be just presuming as suggest-
ing that it is his Address, which it is
not.

Shri Hari Vishnu Kamath: The
President functions as President of
the country, on this particular occa-
sion or otherwise.

Mr. Speaker: It ijs well known
that it is only on the advice of the
Council of Minister; that he has to
say these things.

Shri Hari Vishnu Kamath; That I
know.

Mr. Speaker: The Address itself is
prepared by the Government and not
by the President.

Shri Harji Vishnu Kamath: Yes,
therefore, I would like to point out..

Mr. Speaker: But he cannot say
‘did he remember?’

Shri Hari Vishnu Kamath: All right.
I will not use that word.

Mr. Speaker: That is not fair.

Shri Hari Vishnu Kamath: Speak-
ing at Wardha on December 6, the
President attributed the failure of
Government to carry out land reforms
in the country to vested interests
created against such reforms. Are
those vested interests, I ask beroming
stronger or are they on their way
out? I am afraid that the former, that
is to say they are getting stronger, is
truer. The warning that the Presi-
dent gave at Wardha that ‘“slowness
of evolution is the cause of revolution
and -ocial upheaval” should be heed-
ed by Government.

He had regretted at that time that
“our legislators are unable to pass be-
neficial land reform legislation beca-
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use they are strongly entrenched in
it”. What a telling commentary on
the personnel and character of the
majority of the ruling Congress
Party! -

When the President said last Wed-
nesday in the course of his address
that improvement of the administra-
tive machinery will be one of the
principal objectives of Government's
endeavours, I recall what he said at
Baroda that “in many States, there
are group rivalries and factionalism
which was adversely effecting the ad-
ministrative machinery of the States
and this haq a detrimental effect on
the nation’s morale.”

13.18 hrs.
[MR. DEPUTY-SPEAKER in the Chair}

Now I come to the President’s mes-
sage on Republic Day. But before I
do that, my mind toys with the idea—
maybe somewhat fantastic—that but
for the fact that the distinguished
scholar-philosopher fills the exalted
office of President with such ability
and distinction—] sometimes feel—he
would have outshone most of us on
the Opposition Benches in this House.
He, in his Republic Day message les3
than a month ago, categorically stated
that “the challenge of statesmanship
now is to provide ‘cohesive thinking,
a firm Government and an efficient
and clean administration”. Very few
of us on this side of the House could
have put it better.

In the same message, he went on
to say that the remedy for the pre-ent
critical food and price situation was
“increased output, removal of the
weaknesses of the distributive rystem
and stern action against blackmar-
keters ang profiteers”. His Govern-
ment, however, has continued to drift
without a will and without a vision.
How many bla~kmarketcrs and profi-
teers were brought to book under the
law Parliament passed in December,
replacing the Ordinance which was
promulgated by the President =a
month earlier? The ncwspapers say
that not one single hoarder or profi-
teer was hauled up under the law. 1t
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has remaineq practically a dead let-
ter.

The Food Minister promised the
House on December 9 that he woula
lay a white paper before Parliament
and also consult or confer with Oppo-
sition parties at the earliest possibl:
opportunity. Neither has been donc
Government continues to be indiffer-
ent, apathetic, callous, to the mise-
rvies of the people.

At the last confercnce in Septem-
ber with the Prime Minister and Fooza
Minister, my Party had suggested that
the sales tax on foodgrains should be
withdrawn and indirect taxes on es-
sential foodstuffs that enter jnto the
consumption of the low and middle
income groups should be substantial-
ly reduced. No action has been taken
on this, and the Government tomtoms
and parades its sympathy for the com-
mon man, for the poor and for the
middle-class of India. The root cause
of the malaise, if I may say so, is be-
cause the Food and Agriculture Minis-
iry is headed by a man who, whatever
his other estimable qualities, is, as
the High Court of Madras has describ-
him. is more resourceful than honest.
The High Court of Madras, in a recent
judgment, hag described the Food Min-
ister  as  more resourceful than
honest. It goes on to say—it is a long
judgment and so I will read a few
salient extracts—

“This plea of Mr. Subramaniam
cannot be treated as anything
more than a pretence, an
endeavour to mislead, but which,
nevertheless, can succeed only
with the ignorant and the un-
initiated.”

Then the High Court proceeds to
castigate him further:

“It is just ancther exercise in
evasion. Mr. Subramaniam was
able to parry his questioners, but
hig attempt would have collapsed
had he been in the witness box.”

738

1 am not saying all this as a saint or
a sage or a Gurudev which I have
never claimed nor aspire to be, but
as a plain, blunt man who loves my
country and my people. The High
Court has further said, in that parti-
cular case, that the action of Mr.
Subramaniam was done so that the
“truth must be concealed; hehce all
this dissimulation.” The most stringent
para comes now:

“It is perfectly manifest that
we have before us a wholly in-
defensible essay in favouritism, a
deft adoptation to modern condi-
tions of old palace-craft.
Mr., Subramaniam can still find
uses for certain if the less delec-
table devices resorted to by some
individuals when for a time they
happen io be repositories of seg-
ments of the secular power.”

Then the coup de grace

“Against unhappy adventures
like the present adventures in
the dispensation of Governmental
patronage,' courts can give no

- worthwhile relief. The corrective
must be applied in the first
instance, by those in administra-
tive or operational control and,
ultimately by a resentful and un-
compromising public opinion.”

I do hope, Sir, that such public opinion
develops in our country very soon.
The sum and substance of it was that
the petitioner against the Government
lost; the petition was dismissed, but
the Judge in dismissing the petition
said:

“Naturally, there would be no
order as to costs; it is in the
public interest that nepotism
should be exposed and its ways
laid bare.”

That, Sir, is the record of the man
who heads the Food and Agriculture
Ministry ang I think that if this
resignation earlier this month had
been accepted promptly at that time,



739 President’s

perhaps we would have been in a
better position now. Anyhow, it is
for the Prime Minister to consider
that aspect of the matter. Apart from
that judgment of the High Court of
Madras, here I have got the samples
of wheat and rice sent by reliable
people, not of the Opposition, but pro
Congress people, one of them a mem-
ber of the Sarvodaya Seva Sangh
in Nagpur. Hon. Members who care
to see what kind of rice and wheat
is sold in Government shops may have
a look at these samples of rice and
wheat and if you, Sir, allow me, I
will lay them on the Table later on.

The President’s Address referred
to the question of language. We have
all been distressed, Ministers, Mem-
bers on this side and on that side also,
—ogravely. I am not a linguo maniac
nor am 1 a linguo-phobe, but 1 am a
linguophile; I am g lover— a lover of
all languages, whether it is Hindi or
Tamil or Telugu or Kannada or
English (Interruptions.) There
is not just one type of lover; there are
lovers and lovers. I love all langu-
ages, whether it is English or Hindi
or Tamil or Telugu; I love them as
well as my mother tongue Konkini. I
cannot understand how anyone any-
where in the world can hate any
Janguage, 1t is the most irrational
attitude to take. At the moment when
we are passing through an Emer-
gency, and more important, urgent
and vital tasks face us such as
defence, food and economic problems,
1 hope the nation will bend its ener-
gies to the solution of these
problems rather than crucify national
unity on the cross of language: we
cannot afford at this juncture victims
or martyrs, whether they be ordinary
citizens or police officials, at the altar
of language. This is not the time, nor
van it be at any time, when we can
afford such victims or martyrs. I
feel that whatever solution emerges
ultimately after the Chief Ministers’
Conference and after discussion in
Parliament, I am sure that it will not
be too great a price for national unity
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if bilingualism is necessary at the
Central, the Union level; I hope the
most reasonable, nationalist and
patriotic minded elements in the
country will not feel that it is too high
a price to pay for national unity. 1
hope that Hindi ultimately will
become the link language in India but
at the moment let us bend our ener-
gies to the task of defence, develop-
ment and solving the food problems.

I now come to certain portions of
the President’s Address. In Para 4,
the President says that ‘“although
production in some of these public
sector establishments is still at a
pilot stage. we can look forward to
steady increase in their contribution
to our economic development in
the years to come”. I do hope that
his expectations will be realised
hecause we want the public sector in
this country to grow, but grow in
the right manner, more efficient, more:
honest and more productive. May I
point out that some of the members
of the Congress Party who occupy
fairly high position in the labour
movement have bemoaned the in-
efficiency of the public scctor enter-
priscs; prominent among them are
Shri Kashinath Pandey I do not
know whether he is here today—and
a veteran like Shri Khandubhai Desai.
Referring to the public sector enter-
prises, Shri Pandey recently said:
“with due respect to the feeling for
nationalisation which 1 desire to a
great extent I cannot refrain from
saying that I fcel that my legs are
shivering. then I stand to support
nationalisation because I am imme-
diately reminded of the miserable
plight of the workers anq the ineffi-

cient management of public sector
undertakings.” I wonder why this
should be so. I do hope that the
Government committed to socialism

as it is will see to it that these are
geared up properly and rectify these
defects so that our nation may march
forward on the road towards demo-
cratic socialism. Shri Khandubhai
Desai said that “whatever might bhe
the industrial relations in the public¢
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sector enterprises I am constrained to
say that they are far from satis-
factory.” This ig his indictment of
the public sector enterprises. 1
wonder why this should be the state
of affairs in the public sector to
which we are all committed, rightly
committed because they are an indis-
pensible part of the democratic
socialist set up that is to come,

The President I am sorry to say,
forgot, and did not mention the Prime
Minister’s visit to Britain in his
Address. I do not know why it was
lost sight of. Was it an unpleasant
memory, or was it the cause of the
too cold, the too wintry conditions
that the Prime Minister did not feel
quite comfortable there,—physically I
mean? I hope it is not political;
because Harold Wilson is a good
man, very cordial, a very hearty
individual, and I am sure he must
have enjoyed meeting Mr. Harold
Wilson. Considering the account given
in the press reports, there was some
exchange of ideas on protection for
the non-nuclear nations against the
Chinese nuclear bomb. Considering
the press reports which appeared on
the subject, the Prime Minister did
not completely. categorically, deny
that he had done something in the
‘matter, and as to follow-up action
also, I wonder why it has been com-
pletely omitteq from the President’s
Address The Prime Minister will
perhaps explain later on when he
replies as to why this omission crept
in in the President’s Address.

I also fail to understand why it is
that in spite of a very balligarent
confrontation between Malaysia and
Indonesia a very unfortunate
thing which is fraught with grave
consequences to peace in our Indian
Ocean region—no mention or reference
is made to this in the President’s
Address. Let us not forget that it was
Malaysia—Mr. Tunku Abdur Rahman,
—who was among the first to declare
all-out support to India when China
invadeg our country in 1962. And
today, what have we said? Have we
declared, after so many months of
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confrontation when Indonesia aided
by China in every way is mounting
its offensive and is threatening to
destroy Malaysia, has Government
had " the vision. the guts or the
courage, the faith, to declare that we
stand by Malaysia on this issue?
Because I remember Shri Jawaharlal
Nehru welcomed the formation of
Malaysia in this House in 1963; he
openly welcomed it anq saiq it was
a very good thing that was happening
and “I. welcome it.” 1In that. case,
what stands in the way of the Gov-
ernment declaring, offering its support,

to Malaysia? It can be a medical
mission even. such as the medical
mission which was sent to South

Koreag in 1950. They can send at
least a medical mission to Malaysia.
I hope the Government will consider
thig matter and that the Prime Min-
ister and Shri Swaran Singh will
think over this matter and make up
their mind very soon. We are drifting;

we have no courage’ Why is this
tardiness about Malaysia, ang the
alacrity, the reported alacrity on

declaring our whole-hearted align-
ment with the Arab States on the
Jordon waters dispute? That is what
has happened. I am told. I do not
know whether the report was correct.
I am told the Prime Minister, parti-
cipating in the Arab Nations’ Seminar
recently, last week, said in the course
of his speech that the Government
stands completely with the Arab
States on the Jordan waters dispute.
Perhaps it would have been more
statesmanlike for the Prime Minister
to say that we hope for a peaceful
settlement of = the dispute without
aligning ourselves with one side or
the other. That would have been
the mark of statesmanship.

Shrimati Renu Chakravartty: They
are our friends now.

Shri Hari Vishnu Kamath: I am
glad Israel has recently taken some
part in the Ahmedabad exhibition; it
is coming into the picture, Israel,
whatever its other drawbacks which
some friends have in mind it is, so
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far as its political system» in con-
cerned,—internal—is nearer to us
than most other Arab States, And to

that extant they have got a lot to
give us and we have a lot to give
them also. Moreover considering the
fact that our foreign policy is one
which is non-aligned, I do not know
why we should align with the Arab
States in this region. Why not have
equally cordial diplomatic relations
with Israel as well ag other Arab
States? Many European countries
have got such relations; some Asian
countries too have, We also should
have them. I do hope that the Gov-
ernment will reconsider this issue at
the very earliest.

There is another matter, about
‘Ching, China’s threat is mounting and
the Government say that they are
reasonably prepared; but they refuse
to tell us how reasonably prepared
they are. Recently, yesterday or the
day before, a Ceylonese leader, MTr.
Dudley Senanaike, one of the mem-
bers of the Opposition Party there,
disclosed or rather made a charge
against the Ceylon Government for
having entered intp a secret pact
with China with regard to the use
of the naval base at Trinocomalee in
the next assault on India by China.
All these developments are very grave
and I do hope that not merely mili-
tarily but also tactically, diplomati-
cally, and strategically, we will take
necessary steps. because let it not be
forgotten that so far as South-East
Asia and South Asia are concerned,
vis a vis, China, all the countries will
have to hang together;
wise, each will hang separately. That
today is the position in the Indian
Ocean region.

Then I come to a matter which has
interested, or rather worried and dis-
tressed most Members of the House
and the people outside to which my
hon. frieng Shri Hiren Mukerjee
briefly referred. He had a cursory
glance at it and then left it because
perhaps the time was up for him.
That is the problem of corruption, the
problem of corruption and the drive

PHALGUNA 3, 1886 (SAKA) Address (Motion)

other- -

744

by the Government against it. There
is no reference in the President's
Address to the anti-corruption drive
which hag been intensified since last
June,

Shri Shinkre: The Vigilance Com-
mission.

Shri Harl Vishnu Kamath: There
hag been no reference to it. Since last
June, the people, and the Parliament
are well aware how this drive has
been intensified by Shri Nanda with
his Sadachar Samiti anq other things
thrown in.

Shrimati Renu Chakravartty: The
syndicate will not allow!

Shri Hari Vishnu Kamath: Let us
see how the syndicate will function.
Action was taken very promptly and
with alacrity against the late Shri
Pratap Singh Kairon who un-
fortunately was assassinated, very
tragically assassinated; it was a
dastardly assassination which we all
deplore. Action was taken against
him in June, and than a commission
of enquiry has been instituted in
respect of Bakshi Ghulam Mohammed
in Kashmir by the State Government,
I think, and the Orissa enquiry
figured prominently during the last
few weeks. By setting up different
standards in the case of Shri K. D,
Malaviya, in the case of Sardar
Pratap Singh Kairon, Bakshi Ghulam
Mohammed, Shri Patnaik, anq Shri
Biren Mitra—different modus ope-
randi, different methods, different
standards, at the administrative level,
party level and judicial level—the
Government has been guilty of
multiple standards, not merely double
standarq but multiple standards, The
Government is now in such bad
shape that its own man, the Prime
Minister’s partymen, are challenging
his authority to do what he thinks
right ang proper. Let it be an eye-
opener to him because a weak centre
in our country—where centripctal
forces have ncver been strong, where
centrifugal forces have been a strong
always—is an invitation to chaos or
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military dictatorship; disintegration or
chaos or military dictatorship. Let
none of these supervene in our coun-
try.

Coming next to an event, a dis-
tressing event, I am really surprised
how the Prime Minister, and the
Cabinet Sub-Committee could have
come to the conclusion as they did.
about what has happened. Shri
Patnaik in a press ‘conference in
Delhi recently, earlier this month,
claimed that he and Mr. Biren Mitra
had been completely exonerated, and
so far as he was concerned, the
Orissa case was closed. To my mind.
Orissa is rather an unmusical comedy
in the Indian repertoire, made a
little less entertaining and more
raucous by the Rs, 10 crores brag of
Shri Patnaik and the one-rupee
antics of Shri Biren Mitra.

Shri P. K. Deo (Kalahandi): That
is the biggest joke of the year,

An hon. Member:
coming.

A bigger one is

Shri Hari Vishnu Kamath: The
Cabinet Sub-Committee had the teme-
rity, if I may use the word, to suggest
that they have been guilty of only
administrative improprieties. This is
a euphemism or a gross, calculated
under statement. What will you,
Sir, think if we describe a dacoity or
a highway robbery as an improper
transfer of money or of assets? It is
almost on a par with this impropriety.
And, in spite of the fact that the Cabi-
net Sub-Committee, on a careful exa-
mination of the reports submitted by
the Central Bureau of Investigatiom—
here, Sir, may I say very proudly that
the Central Bureau of Investigation
has done a splendid job in this respect
and deserve all appreciation for the
job they have done with so much
vigour and efficiency.

An hon. Member: It is a thankless
job,

Shri Hari Vishnu Kamath: Yes, it is
a thankless job. But the only regret
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is that ‘the Government has adopted
a hush-hush policy, and they have
come to misleading conclusions with
regard to the findings of the enquiry
by the CBI in spite of the fact that
here is one revealing conclusion of
the Cabinet Sub-Committee. I have
got the report of the CBI, a copy of
the report submitted to the Govern-

ment or to the Cabinet Sub-Com-
mittee by the CBI. I have gone
through this report. After having

gone through the report of the CBI
as submitted to the Cabinet Sub-
Committee, 1 cannot understand how
Mr. Patnaik can claim—he is an
audacious man, I know—that he has
been completely exonerated. I think
it was the duty of the Prime Minister
to tell him the very next day, to
contradict his statement at the Press
Conference, that the Government has
not exonerated him neither Shri Biren
Mitras nor Mr. Patnaik and that the
Government itself has held the
charges to be very serious. The in-
dictment by the CBI is more severe,
more harsh than the indictment
against Sardar Pratap Singh Kairon
was.

The least that should be done is
to appoint a Commission of Enquiry
under the Commission of Enquiry
Act, 1952 both for Shri Patnaik and
Shri Biren Mitra. Let them face the
Commission of Enquiry and go be-
fore court of law later on, if neces-
sary. For much lesser offences,
secretaries of ministries have been
arraigned before a court of law and
sent to jail. Here is a classic example
of—if it can be characterised as
classic—of money grabbing by un-
scruplous means.

Shri U. M. Trivedi (Mandsaur):
How can they remain as members of

the Assembly and receive their
salary?
Shri Hari Vishnu Kamath: The

Cabinet Sub-Committee has said:

“....the Sub-Committee felt, im
the course of its examination of the



747 President’s

material, that the manner in which
Shri Patnaik ang Shri ° Mitra,
directly or otherwise, conducted
Government transactions in which
were also involved the interests of
private concerns owned or €On-
trolled by them or by their rela-
tions, was definitely not in keeping
with the normal standards of pub-
lic conduct.”

Shri C. K. Bhattacharyya (Rai-
ganj): Sir, I rise to a point of order.
The hon, Member is referring to
Cabinet Sub-Committee's report. May
I know whether he has got a copy
of the authorised report of the Sub-
Committee or the report of the CBI?
These points require clarification, be-
cause otherwise these are all un-
authorised things that are being re-
corded in the proceedings.

Shri Hari Vishnu Kamath: I chal-
lenge anbody who can contradict,
deny the accuracy of this report. I
am not obliged to say how I got it.
1 will lay it on the Table if you so
desire. Let anybody deny the ac-
curacy of this report.

Then the report goes on to say:

“Phe Sub-Committee desire to’

record their profound concern at
the picture. emerging as a whole
from the scries of such individual
transactions in many flelds of
actlivity of the State Government,
of jmproper use of authority by
leaders of the Government.”

That is the conclusion that the
Sub-Committee has come to. Then
in another part of their report they
go on to say that they are not con-
vinced that Shri Patnaik hag per-
sonally derived any pecuniary benefit.
1 do not know how they have come
to this conclusion because the enquiry
by the CBI was not designed or aimed
at finding out the truth of this mat-
ter at all. In any case, by implication
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the Cabinet Sub-Committee feels
that Shri Biren Mitra at least has
derived pecuniary benefit. When they
say that Shri Patnaik may not have
derived any pecuniary benefit, by
implication Shri Biren Mitra must
have derived pecuniary benefit.

Shri P. K. Deo: Or the Congress
Party.

Shri Hari Vishnu Kamath: Yes, or
the Congress Party there. Then,
from the voluminous document that
I have got here, I will read only one
or two paragraphs. This was the
document submitted by the CBI to
the Cabinet Sub-Committee,

Shri Muthyal Rao (Mahbubnagar):
May I respectfully ask the hon.
Member as to how he happeneq to
get a copy of the CBI report?

Shri Hari Vishnu Kamath: I am not
obliged to tell you. I can place it on
the Table. Let them say that this is
not the report,

Shri C. K. Bhattacharyya: Under
the Rules of Procedure of this House,
when a Member hag to refer to such
confidential reports he has first to
place the report with the Chair and
then only he can refer to it.

Mr. Deputy-Speaker: Do you want
him to place jt on the Table. T do
not think it is necessary.

Shri Hari Vishnu Kamath: I can
place it on the Table. Hon. Members
can see it later on,

Shri C. K. Bhattacharyya: What I
say is, under the rules, he has to
place it with the Chair first and then
refer to it.

Shri Hari Vishnu Kamath: No, no.
The CBI report shows that there are

The Minister of External Affairs
(Shri Swaran Singh): Sir, thig is a
matter which requires consideration.
If secret documents or confidential
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documents are quoted on the floor of
the House, then perhaps it will not
be a healthy practice. It will be that
somebody may just produce some-
‘thing ang then it will be for the
Government either to confirm it or
‘contradict it,

Shrimati Renu Chakravartty: It js
our job to get it ang it is for you to
«contradict. it

Shri Swaran Singh: So far as secret
documents are concerned, the ques-
tion of denying or confirming them
‘means in a circuitous manner compel-
ling the Government to divulge the
contents of the documents, Therefore,
Sir, it requires consideration

Mr. Deputy-Speaker: If you want

I will ask him to place it on the
‘Table.
Shri Raghunath Singh (Varanasi):

How did the CBI report leak out?

Shri Hari Vishnu Kamath: That is
for you to find out.

Shri P. K. Deo: Shri Patnaik has
been given a copy of it. It is not a
secret.

Shri Swaran Singh: Apart from
placing it on the Table anything
which is admittedly a secret docu-
ment, because the CBI report is not
a public document any Member mak-
ing use of the document cannot really
escape his responsibility merely by
saying that it is for the Government
either to accept it or contradict it.

Shri Hari Vishnu Kamath: Quote
the rule from the Rules of Procedure.

Shri Swaran Singh: It amounts to
using somcthing which is  surrepti-
tiously obtained. It is not some-
thing which is consistent with the
normal standards.

Mr. Deputy-Speaker: I do not know
how he has obtained it. But if the
hon. Minister wants me to ask him
to place it on the Table I can do
that,
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8hr{ Swaran Singh: Primc facie it
is a secret document. He says he
has got the CBI report.

Shrimati Renu Chakravartty: Why
should it be a secret document? If
any hon, Member gets holg of it I
think he has every right to use it.
All newspapers have brought it out.
It came in the Statesman.

Shri Swaran Singh: How do they
say that it is the CBI report?

Shri Hari Vishnu Kamath: Go
through it, and see for yourself.

Mr. Deputy-Speaker: He says it is
the CBI report and he quotes from
that. If you want me to ask him to
place it on the Table I can do that
but I cannot rule it out of order.

Shri Swaran Singh: Any person
who describes anything ag the CBI
report or any other report has to
convince the House that it is the
CBI report by saying that it is from
such and such a book or something
like that. Merely saying that it is
the CBI report is not enough,

Shri Hari Vishnu Kamath: I chal-
lenge you.

Shri Shinkre: The Gvernment can
deny it.

Mr. Deputy-Speaker;: When the hon,
Member says that, the hon. Minister
has to accept the opinion of the Mem.-
ber.

Shri Swaran Singh: I would again
appeal to the Chair to consider this
matter though a decision may not be
taken now. Any person who prima
facie quotes a document which is ad-
mittedly a secret document, a docu-
ment which is not public....

Mr. Deputy-Speaker: How did he

get that document?

Shri Hari Vishnu Kamath: May I
know under which rule you are ask-
ing me that question?
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Shri Khadilkar (Khed): MaysI point
out a precedent. When an enquiry
was instituted against certain trans-
actions connected with Shri Malaviya
and the que.tion of a document of a

similar nature was raised on
the floor of the House by Shri
Surendranath Dwivedy, since it

w1s supposed to be a secret document,
he was not allowed to place it on the
Table of the House. That is the pre-
cedent.

“'Mir, Deputy-Speaker: If the Govern-
ment so desires. I will ask him to lay
it on the Table.

Shri Hari Vishnu Kamath: I will

finish in three four minutes.

Shri C. K. Bhattacharyya: This is
not a court of law where the govern-
ment is put in the dock and asked by
the counsel to say “yes” or “no”.

Mr. Deputy-Speaker: I cannot shut
him out when he quotes from a re-
port. I do not know how he got that
report. Tt is up to him to read or not
to read from it. If the Government
so desires, I will ask him to place it
on the Table,

Shrimati Renu Chakravartty; Why
are they so nervous about this?
Shri J. P. Jyotishi (Sagar): Is he

prepared to affirm that it is the cor-
rect report?

Mr. Deputy-Speaker: It is the duty
of the Government to sce that secret

reports do not pass into the hands
of the public,
Shri Hari Vishnu Kamath: This

protest against the reading of this re-
port is a very impressive demonstra-
tion of sadachar by the members.

Shri C, K. Bhattacharyya: Is it a
demonstration on the part of Shri
Kamath to secure secret documents
which are not meant for public?

Shri Hari Vishnu Kamath: What 1
am doing ig just exposing so called
sadachar.
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Shri C. K. Bhattacharyya: It should
be on his part also.

Shri U. M. Trivedi: Why do they
want to keep it secret? What was
secret about it? It was ap investiga-
tion of certain transactions by a high
personality. So. there should be no-
thing secret about it.

Mr. Deputy-Speaker: Let him con-
tinue. His time is up.

Shri Hari Vishnu Kamath: Right
frrm China to corruption everything
is secret to them. They want to keep
everybody in the dark. Coming back
to the subject, the CBI has in detail
referreq to a circular issued by Shri
Patnaik as soon as he assumed office.
The circular was issued on the 17th
November 1961, after the mid-term
elections in 1961, when he became the
Chief Minister. The circular, is
under the caption:

“Imposition of restrictions on
purchase from outside the State”.

That was the caption of the circular:

“The circular laid down that it
was incorrect in principle for any
Government Department or Gov-
ernment controlled organisation
to try to save payment of the
sales-tax by 'making direct pur-
chaseg from outside the State
as it upset calculations of receipts
from Orissa Sales-tax......

Shrimati Renu Chakravartty: That
is about Kalinga.

Shri Hari Vishnu Kamath:
ther says:

It fur-

“All purchases were, therefore,
to be made only through local
dealers and no attempt was to be
made to avoid sales-tax on any
account. Any departure from
this policy required prior con-
currence of the Finance Depart-
ment...."”

Then the CBI report goes on to say
that this benefited only some of the
concerns in which Shri Patnaik was
interested.
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Then., on the appointment of an
officer for the Paradip port the report
says:

“It would be difficult to say
that he was an officer specially
suited for the post and deservi.r}g
of all these special considerations.
An officer who has secured a post
in such a manner and on special-
ly favourable terms could be
expected to toe the line of those
who had conferred such favours.
Without any agreement or com-
'‘mitment the circumstanceg could
bring about a ‘quid pro quo'.”

One last word and 1 will be done.

Shri U. M. Trivedi: Read the whole
thing. Sir, he must be given more
t'me. You will remember that when
the Mundhra scandal was being  ex-
posed Shri Feroze Gandhi was given
oac hour and ten minutes,

Mr. Deputy-Speaker:
F.e must conclude now.

Order, order.

Shri Hari Vishnu Kamath: 1 will
read one more paragraph. I hope in
the national interest you will give me
more time. Perhaps, you are not
inclined to do that,

Shri Shinkre:
more time.

The subject deserves

Shri Hari Vishnu Kamath: The
CBIl says in one its very interesting.
very revealing paragraphs,  after
analysing the evidence:

“It has been noticed that wufter
the assumption of office by
Patnaik Ministry in which Shri
Biren Mitra was Deputy Chief
Minister and from 2-10-63 became
Chief Minister, the requirements
of the Government Dcpartments
in respect of G.I. pipes and paints
increased manifold.”

Shrimati Renu Chakravartty: The
rest of it has already appeared in The
Statesman,
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Shri C. K. Bhattacharyya: What is
the warning that the hon. Lady
Member is giving?

Shrimati Renu Chakravartty: 1
have said that all these things have
appeared in one of the newspapers
under your IENS,

Shri Hari Vishnu Kamath: I will
now come to the last one. There was
a transaction on low ghaft furnace.
I wish I could read the whole of it.
For want of time, I will read only the
last paragraph. It says:

“For a clear determination of
the various issues relating to the
sale of the low shaft furnace of
Kalinga Industries Ltd. to the
Orissa Industrial Decvelopment
Corporation, more detailed en-
quiries are obviously necessary.”

What steps have the Government
taken to ask the CBI to conduct a
further enquiry?

“There are circumstances which
raise doubts and suspicions about
the bona fides of this transaction
and about the transaction having
been in public interest as against
the interest of Kalinga industries.”

So, I would insist that the House as
a whole takes serious notice of thesc
misdeeds, high misdemeanours on the
part of Shri Biju Patnaik and Shri
Biren Mitra and see to it that these
big fish do not go scot-free:

Shri Kappen (Muvattupuzha): Mr.
Deputy-Speaker, Sir, while rising to
support the Motion of Thanks to the
President, I wish to point out to this
House the task set before us by the
President in the concluding portion of
his address. The President says:

“The development of a prospe-
roug socialist society and the ex-
pansion of friendly co-operation
with other nations of the world
remain the basis of our policies.”

Then the President urged the Mem-
bers of this House to guide the nation
for the achievement of this goal,
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Now 1 want the House to mark fhe
word ‘‘guide”. Are we conscious of
the onerous nature of the duty that
is cast upon us by the term “guide
the nation”? I take this opportunity to
appeal to all our brothers and sisters
in this House to search their hearts
ang see whether our conduct inside
ang outside the House hag been con-
ducive to the attainment of this ob-
jective, to the attainment of the duty
that has been cast upon us. Two
days ago we had a discussion in this
House on an adjournment motion.
May I humbly ask one question? What
guidance has this House given to the
nation on this very vexed question?
This ig a nation of half-naked, half-
starved people. Go to the cities and
towns and look at the number of
children fighting with the street dogs
in ransacking the refuse heaps for a
morsel of food. Go to the far-flung
villages and look at the farmer who is
bent, emaciated, with sunken weyes,
sweating hig labour to eke out his
existence. In such penury, such
poverty, such suffering, such ignor-
ance are we to sit here in our com-
fortable cushioned seatg and then
wrangle over the issue of the official
language? I would request hon. Mem-
bers that we should bend our energy
so that we can give better food, better
clothing and better shelter to the mil-
lions of people of this country.

14 hrs.

Some people in this country are
fanatic over everything—fanatic
over religion, fanatic over community,
fanatic over language—and their
fanaticism goes to the extemt of mad-
ness. What is there in this language
issue? What is the fun of calling a
language as foreign or as native? It
is as foolish to call a language as
foreign as to call the air we breathe
as native. Language is not the patri-
mony of anybody. Any person can
Jearn any language and write in any
language. Who can say, “It is my
language; you have no right to learn
it"? A language is the world’s pro-
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perty and it is absurd to call a langu-
age foreign.

The other day, on Saturday, the
Jana Sangh kicked up an agitation
for retaining Hindi and it has been
reported in the Times of India that
they used profusely English words for
expressing their idea. If English is
foreign, are not the words in it fore-
ign. To say that the whole is foreign
anq the parts are not foreign is absurd
in my humble opinion,

This controversy over the language
issue reminds me of two neighbours,
A and B, who had a dispute regarding
the boundary of their property. These
two neighbours were fighting over
the boundary for years and years to-
gether. Continued litigation, quarrels,
beatings, abuse went on for a long
time until at last B was forced to sell
his property to C. When C came to
take possession of the property and
live there, A asked him, “Are you
the gentleman who has purchased
this property?” When he said “Yes’,
and A asked him, “Are you going to
live on that property?”, he said, “I
am going to live on that”. Then A
said, “Look at that fence which has
been put up by your predecessor;
within that fence my flve cents of
land is lying, please remove that fence
and give me my five cents of land;
otherwise. you will have no peace”. C
was an intelligent and good man. So,
immediately he asked A, “You have
got your walking stick with you;
kindly come in and just mark out
your five cents of land; I shall at once
ask my servants to remove the fence”.
A then said, “My hon. friend, I shall
do it tomorrow”. The next day came.
C went to the house of A and said,
“Please come and mark out your land
so that I may remove the fence” and
A said, “We shall do it some other
time; there is no hurry about it”.
Things went on like that and they
lived peacefully for years together and
the fence continued to be where it
was.
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So, be a little generous. If we can
show a little generosity, all disputes
whatever they may be cap be settled.
What does ‘the south want? The
south says that it wants an assurance,
not only an assurance but legal re-
cognition of the assurance given by
our beloved late Prime Minister.
When the south says that I would
request ‘the north to say, “My friends,
my brothers, you want only a legal
recognition; we are prepared to amend
the Constitution and have it for any
length of time”. I can assure you
that then you go on spreading Hindi.
Within a short 'time there will be a
cry from all parts of India to estab-
lish Hindi as the official language. It
is only a question of being a little
generous. What is the fun of fighting
over the language issue?

The whole controversy was kicked
up for the reason of unity and integ-
rity. May I humbly ask: Before the
Britishers united India, were even the
Hindi-speaking people united in this
country? Union, integration and pa-
triotism cannot be brought in on ‘the
issue of language; something more is
needed. It is not the question of lan-
guage. If all the people in this coun-
try speak the same language can any-
body vouch for it that there will be
complete unity in the land? There-
fore, this fight over the language jssue
is not a very material thing.

Then, the question is that it has
been enshrined in the Constitution.
What is sacrosanct about that portion
of the Constitution? When the mat-
ter was put to vote, the votes were 77
each for both sides. The President
had to give his casting vote and it
was passed. Therefore, I would re-
quest both sides to be a little more
generous. We are  brothers. We
want a united  country, We
want an integrated nation. We have
problems much more important than
the language issue to solve. Let us
solve ‘'those problems. Let us give
food, clothing, shelter and medical
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convenience to our people and then
come and sit down and quarrel over
the language issue. Therefore, I -
would appeal to all the Members of
this House. They are asked to guide
this nation, a very important and
solemn duty. If we are to guide
this nation, we must have restraint.
In our fee'ings we must have restaint;
in our conversation we must have
restraint and in our arguments we
must have restraint. Let us remem-
ber that this is a great country the
guidance of which has been entrusted
to us by God. Remembering that, if
everyone would try to solve this ques-
tion, I am sure, the language ques-
tion can be solved easily. I, there-
fore pray that God may give every
Member of ‘this House light enough
to solve this problem. I am leaving
this problem at that.

Then I come to some other ques-
tions, matters mentioned by the Presi-
dent in his speech. The President
has mentioned in his Address that we
have made great progress in ‘the pro-
duction of power and that we are
going to produce 11.7 million kilo-
watts of electricity by the end of the
Third Plan. That is a very good
achievement, indeed; but if the Gov-
ernment had a little more imagina-
tion. I would suggest that much more
could have been done in that line.
For example, there is the Idikki
scheme which was intended to pro-
duce electricity enough to supply to
the whole of South India and for
which the Canadian Government had
agreed to contribute an amount equal
to the amount that would be contri-
buted by the Centre. But thig Gov-
ernment cannot find its way to find
the paltry sum of Rs. 30 lakhs and
the entire scheme is held up because
of that. I would request the Govern-
ment to have g little more imagina-
tion and it should not be so niggardly
but should give that Rs. 30 lakhs so
that the Rs. 30 lakhs promised by the
Canadian Government may alsy come
and the entire scheme may not be
held up.

|
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Coming to the question of pyoduc-
tion of more food, the difficulty is that
agricultural production in this count-
ry has to come from millions of tiny
farms distributed over farflung vil-
lages of this country in driblets. No
agricultural production on a large
scale is possible unless these small
holdings are consolidated and a drive
should be made now. Unless we con-
solidate these tiny holdings from 35
cents up ‘o, say, three acres, we
would not be able to produce on a
large scale because modern methods
of agriculture cannot be adopted by
a poor agriculturist or a poor farmer
who is still holding 35 cents of land.

Another thing that stands in the
way of our agricultural production is
our habit of cultivating everything
in every place. Go to America and
you will see that they will cultivate
a particular crop in a particular place
which is the most suited for that.
Take, for example, corn. There, they
would find out which land in which
place is the best suited for that and
they will tell, in no other place corn
can be cultivated. That helps in not
frittering away the resources that we
have got. That helpg in concentrat-
ing all our energies in that particular
place so that the production will be
much greater than what it is.

In India, we must make an attempt
towards that end. For that, a soil
survey is necessary. There must be
a nation-wide soil survey to find out
which soil is best suited for which
crop and see that that particular crop
is cultivated in that area and a parti-
cular attention is paid to that area
in supplying 'the necessary resources
for that to that particular area. Un-
less that is done, no result can be
achieved. No soil testing is ‘being
done in India. It is done occassional-
ly here and there. There is the ques-
tion of doing soil testing on a com-
prehensive scale. What is done is
that after soil testing is done, they
give a small piece of paper saying
that such and such things are neces-
sary, this manure or that mannure,
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and all that. But are the agricul-
rists capable of understanding that?
That kind of a thing is not called for.
There must be a nation-wise soil sur-
vey to find out which land is best
suited for which crop and then con-
serve all our energies, all our resour-
ces and all our capacities there and see
that the production is increased. But
the question is: How to do it? If the
Government machinery does it, I am
sure, we are not going to achieve that.
What has happened all the 17 years?
We have not been able to approach:
the agriculturists properly. We have
not been able to reach the farmer in
far-flung villages. Officials can never-
do it because they have got their
bureaucratic attitude. The entire
work has to be done by non-official
agencies like the cooperative institu-
tions. The cooperative institutions:
must take up that work. They must
prepare a production plan for each
family in each village and on the basig
of that production plan, necessary
funds and credit, necessary fertilisers,
manure, seeds and all that must be
supplied to the farmer. Then it
must be verified whether, according
to the plan, the production has come
up. If it has not come up to the plan,
then it must be seen what is wrong
with that particular farmer as to why
he has not been able to produce that
much and find out the remedy. If a:
concerted attempt on the lines I have
pointed out is made in this country,
T can assure you that in five years the
production will be much greater than
what it is now.

Now, there is onc thing more and I
have finished and that is regarding
the prices of essential articles, the
gpiralling rise in prices of essential
articles. Now, there is a difference
in prices as between the two neigh-
bouring States, Kerala and Anddhra-
Pradesh. I am ‘*told it is three times
more in Kerala than in Andhra. Who
is responsible for this position? In
November/December last I there was
an acute shoriage of food in Kerala
and we are repeating the results of
it. Hundreds are dying of cholera.
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And what is worse is even the neces-
sary vaccine ig not available to give
injections to ‘treat cholera. Cholera
has been brought about because suffi-
cient food has not been given to the
people and due to debility they be-
came an easy prey to the attack of
cholera. 1 urge that proper attention
‘may be paid to this. The difference
in the prices of food in the neighbour-
ing States may be eliminated. Suffi-
cient quanities of food may be sup-
plied and necessary vaccine also may
be sent to the State so that the peo-
ple may not die of cholera.

Shri Subodh Hansda (Jhargram):
Mr. Deputy-Speaker, Sir, while rising
to support the motion of thanks
‘moved by my hon, friend Mr. Heda,
1 would like to point out a few sug-
gestions for ‘the consideration of the
Government. It is no doubt that this
-country has made a progress in indus-
try. But if we see the progress of
the Third Five Year Plan and those
public sector projects in which we
‘have invested a huge amount, we will
find that the progress as well as time-
schedule for operation of these pro-
jects are much behind the schedule.
I think there is something wrong
which should be rectified. Not only
that. We also see that many of the
public sector projects which have gone
into production are not giving us a
good return and it is much below
than what the private sector project
can give.

Having said so, I come to the sup-
ply of foodgrains as well as rise in
‘prices. With regard to food, it is true
that in 'the last three years, the out-
put of farm produce has not increased.
But if we see the acreage under cul-
tivation, in 1949 it was 276 million
acres and in 1964 it had gone upto
‘376 million acres. Now, it is said that
this shortage, particularly the food
shortage, is due to the increase in po-
pulation of the country. Now, if we

‘look to the population figure of 1949

and compare the farm output with
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this population figure, you will see
that it is not true. There are certain
other reasons for the shortage of food
in our country.

During the last year, the food posi-
tion was very acute. It is said that
this food position was acute because
of natural calamities and other things.
But I say it is not at all true that be-
cause of natural calimities the food
production is low. There are certain
other reasons. I believe, the Govern-
ment is responsible for that. If we
look at the last three Plans, you will
see that the Government has not
given proper attention to the cultiva-
tors as such. What I mean to say is
that they have not given the proper
facilities for cultivation. What is
most essential for proper cultivation
is the assured supply of irrigation,
fertiliser, seeds and better imple-
ments. During the last Plan, you will
see that only 18 to 20 per cent of the
total cuiiivated land had been put
under irrigation—that is also mention-
ed in the paper. But if we go to the
actual field, you will find that not
even 15 per cent of the ftotal area is
irrigated. This is because in the past
we have paid more attention to the
multi-purpose projects, This has taken
a long time and as against what was
planned, it was found that potential
produce through those multi-purpose
projects ig much below the estimated
potential. It has produced a big time-
lag. 1 say, particularly these small
irrigation schemes have been neglect-
ed. If you compare the amount which
has been spent on big irrigation
schemes, you will see that in com-
parison to that the minor or small
irrigation schemes have been comp-
p'etely neglected. Not only have the
fertilisers not been supplied 'to the
cultivators in time, but the wrong
demonstration of the use of these
chemical fertilisers has for some time
antagonised the cultivators against
the use of fertilisers, because most of
our cultivators are illiterate people
and they do not know what kind of
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so0il requires what type of fe.rtilisers,
and ‘this was not properly demons-
trated before them.

Then there is the question of the
supply of food seeds. There is delay
in regard to this matter also. The
potato crop has come out in the mar-
ket already, but only now the seed is
coming.

As regards improved implements,
Government are more inc'ined to im-
port big tractors rather than to manu-
facture small garden tractors here or
ploughs which are most essentia] for
cultivation.

It is because of these things that
agricultural production has suffered
very much. Unless Government rea-
lise that small irrigation schemes are
to be encouraged and demonstration
on the use of fertilisers has to be pro-
perly given, it is not possible to raise
the output.

unsuitable thing
which has been importeq into our
eountry is the Japanese method of
cultivation. I do not know whether
1t is suitable for our country. I do
not think that our cultivators have
got that much of money which would
enable them to go in for this Japa-
nese method of cultivation. So far
as paddy is concerned, this Japanese
method requires about Rs. 60 per acre,
and for wheat it requires a sum of
Rs. 300 per acre. It is not possible
for the cultivators in our country to
afford so much and go in for this

Another most

method.. Besides, the Japanese
method of cultivation requires
assured irrigation. It is not enough
to have s'mple irrigation, but it is

necessary to have assured irrigation
and the proper utilisation of chemical
fertilisers. If the chemical fertilisers
are applied wrongly, then the pro-
duction would suffer. I have gone
through the report of the Japanese
team which came to India. Thy have
said that the Indian experts have no
idea about the use of chemical ferti-
Hsers. This is just one of the remarks

(Ai) LSD—8.
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made by the Japanese team. There-
fore, I feel that a lot of money and
time has been wasted on this. Govern-
ment are today claiming that 9 million
acres have been put under the Japa-
nese method of cultivation. But if you
go to the actual flelds, you will see
that not even one hundred acres have
been brought under thig method of
cultication. I am not joking when I
say this. I have gone round the coun-
try and I have seen how the Japanese
method has been adopted in other
parts of the country.

Therefore, I feel that unless assured
irrigation is provided, improved im-
plements are given and also good
seeds, agricultural output will not in-
crease.

Now, I come to the question of
prices. It is said and we have seen
it also during the last few years, that
the prices are gradually rising. There
is no attempt on the part of Govern-
ment to check this rise in prices. Ot
course, the prices of certain articles
have been controlled, hut even these

controlled rates are beyond the
reach of the poor people The price
index in 1964 was 164, based on

the prices of 1949. but the per capita
income was only Rs. 120 based on the
income in 1949. If you look at these
figures you will see how the poor
people are suffering.

Therefore, T would suggest that if
it is not possib'e for Government to
control the prices. at least they should
provide the common consumer goods
to the rural public ag well a to the
low income groups at subsidised rates
so that they can get some relief.

The next point that I would like to
mention ig the refugee problem, I am
sorrv to mention that in the President’s
Address. nothing hag been mentioned
about this problem. I do not know
whether this has anything to do with
the Government of India, but it has
becom~ the head-ache of the West
Bengal Governme~t. Especiallv, the
new influx since Januarv, 1964 has
created a number of problems in the
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matter of education, medical atten-
tion, and other things. It we look
back, we find that the Government of
India had made an assessment of the
property left by the West Pakistan
refugees in West Pakistan, and those
refugees were given compensation to
the extent of, I believe, 50 per cent.
But so far as the refugees from East
Pakistan are concerned, neither has
any such assessment been made, nor
has any compensation been paid, It is
said that the East Pakistan refugees
are still continuing to be the owners
of their property there. But the House
is well aware that the Government of
Pakistan have passed an ordinance
forbidding the sale or transfer of the
property in East Pakistan. So, these
refugees have not been able tp sell
even a single bigha or acre of land
to any other person there. Therefore,
I would suggest that in order to give
relief to these people, a compensation
pool should be formed so that compen.-
sation could be given to these people,
similar to the one that was formed in
the case of the West Pakistan retugees.

The Government of India are spend-
ing crores and crores of rupees for
those refugees who have gone outside
West Bengal. But on those who have
remained in West Benga]l and the new
influx which has come, which numbers
more than 5 lakhs, the Government of
India are spending nothing, either in
regard to their medical facilities or
in regard to provision of educational
facilities and so on. The entire burden
has gone to the West Bengal Govern-
ment in spite of the fact that the
West Bengal Government have asked
the Government of India to give
generous help in the matter of educa-
tion and medical facilities.

In this connection, T would like to
say that the rehabilitation work that
i{s going on in the Dandakaranya—I
have gone and seen it myself—is mak-
ing much headway in spite of ' the
fact that the Dandakaranya Authority
hag had to face insurmountable diffi-
culties in regard to clearance of jun-
gles, establishment of communications
and so on. But in order to attract
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people to the Dandakaranva area, it
is most essential that some sort of
industries must be put up there, and
I believe that there are immense possi-
bilities for the establishment of small-
scale industries based on the forest
products like bamboo in those areas.
I believe a survey was made a few
years back in regard to the nature of
the small-scale industries that could
be establisheq there. If these indus-
tries could be set up there, I believe
that a larger number of people could
be attracted there.

Now, I come to the question of
Scheduled Castes and Scheduled
Tribes. This is the first time that the
President has in his Address mentioned
about the problemg of the Scheduled
Castes and Scheduled Tribes. I have
no doubt in my mind that the Gov-
ernment of India have full sympathy
for these people, but what pains me
most is that the officials who are res-
ponsible for implementing the various
orders or various measures have no
sympathy for these people; in fact,
they cannat even tolerate the mention
of the words ‘Scheduled Castes and
Scheduled Tribes’. While travelling
in trains, I have heard a number of
times that even in the offices, the
members of the Scheduled Castes and
Schedutled Tribeg are looked down up-
on. Therefore, 1 would say that if
any decision is taken by the Govern-
ment of India and they pass on the
orders to the implementing authorities,
they should give a specia] directive
to the implementing authorities or
officials to see that those orders are
implemented fully in order to uplift
these people.

In conclusion, I would say g word
about the language problem which we
are having today. Much hag been said
on the problem of the official language.
But I would like to point out one
thing. Since 1950 it was decided that
Hindi would become the official
language ot the Union. I would like
to know what Government were doing
during the last fifteen years. I would
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also like to know whether* Govern-
ment made Hindi a subject in any of
the schools. Speaking for my own
State, I know that Hindi is taught
thel‘;e only for two years in class 8
or 6.

Shri Dinen Bhattacharya (Seram-
pore): Now, it has been introduced.

Shri Subodh Hansda: But it is taught
only for two years. After class VII,
the boys are switched over to Sanskrit.
Therefore, they learn very little Hindi
Therefore, I feel that before an attempt
is made to make Hindi the official
language, great stress should be laid
on Hindi education, rather than on
making it the official language today.
I would therefore request the Gov-
ernment that this problem of language
should be very delicately dealt with
and greater stress should be given to
education than to make it the official
language.

Shri Dinen Bhattacharya: Mr.
Deputy-Speaker, Sir, the President’s
Address is before us. It is expected
that the Address will give us a
thorough picture ot the economic and
political conditions in the country in
the past year, as well ag our inter=
national relations, along with the tasks
ahead of the country. But after scru-
tinisingly studying the Address, most
reluctantly I have to state that it has
belied my expectation.

It is stated by the Government that
we are passing through an emergency.
But I regret to mention that nothing
could be found about the emergency
in the Address or in the functioning
or the performance of the ruling party
or the Government. Very racently
the ruling party helq its annual ses-
sion in Durgapur, and it has come out
in a very respectable paper in West
Bengal that more than Rs. 1 crore
was spent for it. A station platform
was built up, and so much money
was spent. I do not know, if a coun-
try is passing through an emergency,
how this sort of thing can be allowed
by the Government. And the railway
authority which built up a station for
this did not get a pie from the Con-
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gress Party. The Genera] Manager of
Eastern Railway had been to issue a
circular regarding some special trains,
that if passengers were not available
they were going to cancel the special
trains leaving {rom Howrah and from
Bidhan Roy stations. This is the situa-
tion.

Of course, our Home Minister, Shri
Nandaji, is trying to boost up the
tempo of the emergency by arresting
and detaining thousands of Communist
party leaders as well as the leaders
of other political parties and trade
union leaders. In his broadcast speech
just after the arrests he mentioned
that the persons who have been arrest-
ed are, in relation to India and China,
feeling the position of India on a par
with China; and it has been alleged
that they had not admitted that China
has made aggression. Here I want to
refer to the speech delivered by our
leader, Shri A. K. Gopalan, on the
20th February, 1963, on the President’s
Address—page 370 of Lok Sabha
Debates. Thig is what he hag said:

“The situation created by the
Chinese aggression has shown to
the country the true colours of
each and every class.”

Here he has mentioned and admitted
the aggression. I will again refer to
what he said:

“As far ag Colombo proposals
are concerned, at the time of the
debate during the last session, we
agreed to the proposal of our Gov-
ernment. We cannot understand
why the Government of China is
not accepting the proposals to-
gether with the clarifications es-
pecially when they have said that
in principle they accept. Delay in
their acceptance complicates mat-
ters. They only weaken the forces
that stand for negotiation and
peaceful settlement of the prob-
lem.”

Then again Shri Gopalan said:

‘1 am glad that the President
stressed one important point and
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said that the ‘issue of the Chinese
aggression has been and ig today
the overriding issue before us and
everything else hag to be consi-
dered in that context. The free-
dom and honour of a country
must be given the first place’, the
President goes on to say, etc., etc.”

So, Sir, I may ask our hon, Home
Minister how he can accuse Shri
Gopalan as anti-national, and I want
to raise a point of privilege here, that
our President summons Shri Gopalan
to come and attend the session and
that the very same Shri Gopalan has
been detained in Kerala by a subordi-
nate officer. Sir, is it parliamentary
democracy that the Leader of a Group
who was summoned by the President
to come ang attend the session should
be detained in this manner? What a
peculiar democracy?

1 may refer here to what has been
said in a weekly journal, Century.
It is not a communist or socialist
party paper; it is subscribed to by
Congressmen. And just after the
arrests it came out with an articles
under the caption ‘The Arrests’.
Dealing with this the article says:

“Asg for men like A. K. Gopalan,
it would require more than an
allegation for any responsible
person to believe that men like
him would act ag agents of a
foreign Power, or that they would
command any following if they
did.”

Again, the article says:

“The Government's action has
tarnished the image of India
abroad and not in the communist
countries alone but in the coun-
tries who have democratic set-up.
Even The Times of London con-
siders that the Indian Govern-
ment's action was part of its
strategy to isolate the ‘Leftists’
froin "Rightists’ among the com-
munists and render -the latter a
lone opposition”,
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It further says:

“When a thousand public men,
however misguided, some of them
well known fighters against sup-
pression in the British days who
began their political life in the
Congress and were imprisoned
without trial or specific charges
and for indefinite periods and
when amongst them are members
of Parliament and State legisla-
tures, Parliament should have
been told first and before the
‘spokesman’ confldes in sclected
Indian and foreign newsmen.”

So, Sir, this is the reaction, after
the arrests, in our couniry and abroad
also. Not only one woulg say that
the forty-page statement which
Nandaji has brought out will not cut
ice either in our country or abroad,
the people will also laugh at it. It is
men:ioned in one page that one Mr.
Ganesh Ghosh who is a Member of
the Legislative Assembly of West
Bengal and Dr. Narain Roy who is a
Member of the Legislative Assembly
and some people went to visit Kulu
Valley. Now, it is a sight-seeing
place, and the Government tourist
department asks people to go there.
What is the harm in their going
there? If by going there they have
committed any crime, why should
they be not put up before a court of
law? Why is Government hesitating
to bring up even a single man arrest-
ed before any court of law? Even
yesterday or day before yesterday
the Allahabad High Court has come
forward with g judgment in respect
of a person who was detained under
the Preventive Detention Act. When
the police found that the case brought
against him cannot stand in the
court. after the court released him he
wag detained without trial under the
Preventive Detention Act. The High
Court has come forward with a judg-
ment that this is not permissible
under law anq it is not natural jus-
tice. I will put one question to Gov-
ernment. Why don’t they go through
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the judgment that was given some-
time back when in 1962 several hun-
dred communists were arrested? What
did the Supreme Court say? In go
many words, the Court declared that
detention under D.I.LR. was against
the principle of National justice.
They declared that ‘our hands are
tied; otherwise, we would have freed
these persons who were detained’.

So even now I will gsk the Gov-
ernment to proceed in a court of law
against these arrested men. If you
have got any charge, produce them
before a court of law, and if you can
prove that they are really anti-
national, punish them, condemn them,
hang them the whole country will
support you. But if you cannot do it,
the country will say, that it is your
political stunt to get an overwhelm-
ing and easy victory in Kerala and
the Calcutta Corporation elections.

Nothing but that.

I do not beg of Government to
release them. I will ask them again
and again to produce them before a
court of law. Let Government come
forward with specific charges against
them. What they have produced is
not a charge. It cannot be dealt with
as a charge. People will laugh at it.
People will say how bankrupt and
irresponsible our Government is.
Specially, the Home Minister, who
speaks of sadachar, actually practices
kuachar in so far as politics is con-
cerned.

1 know he will say that security is
endangered. Let them show a single
example how these people have
endangered the security of our coun-
try. If they haq really done that, 1
am one with everybody that they
must be condemned. But charges
must be proved in a court of law.

Coming to other points, it is clear
now that our Government is retreat-
ing from its objective, so many times
and so long declared when our be-
loveq late Prime Minister, Jawahar-
lal Nehru, was there. It is not my
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comment. Evep a congressman, Shri
‘Kali Mukerjee, President of the Ben-
gal Provincial Nationa) Trade Union
Congress Committee, just after the
Durgapur session said in his presi-
dential address at the annual confer-
ence of the BPNTUC that ‘I am sorry
to say that the Congress has retreated
from Bhubaneswar to Durgapur; it
has almost given up its ideal of demo-
cracy and socialism’. This is g re-
mark made by one who is in the Con-
gress and holding a very responsible
position.

Shri P. R. Patel (Patna):
you rely on Congressmen?
tances.

Why do
Give ins-

Shri Dinen Bhattacharya: I say this
to convince vou that you are retreat-
ing from your goal. I must say that
after so many projects and plans, the
real wages of wage-earners of our
country have not increased. On the
other hand, they are below the 1939
level. T have collected this from
Government reports. It ig not my
own calculation. The condition of
the white-collar workers and that of
government employees are in no way
better than the industrial workers.
Even now, when we are discussing
the President’s Address, thousands of
secondary school teachers throughout
the country are agitating on the
demand for better living conditions.

Shri P. R. Patel: What is the con-
dition of the peasants and voters?
Do they get more than the white-
collar workers?

Shri Dinea Bhattacharya: It I had
time, 1 could go into that. As I am
speaking on this subject, hundreds of
secondary school teachers in West

Bengal are squatting before the
Assembly House. What is their
demand? ‘Give us more wages’.

They are asking, ‘spend more money
for education so that we may get bet-
ter wages and we may give better
education to our people’.

In the villages, agricultural 1ab0}1r-
ers and the poor peasantry are getting
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more and more pauperised. This is
the main feature one witnesses in any
village one may visit. Why is this
so? Because the Government has
essentially been following a mono-
poly-appeasing policy, monopoly both
foreign anq internal. Recent speech-
es of government spokesmen and
actions taken by Government have
been dealt with elaborately by Prof.
Hiren Mukerjee, which shows the
way Government is now going. Very
recently Government declareq that
henceforth foreign collaborators will
be given the authority on issue of
lat‘er of intent for having their busi-
ness or investment here in our land.
What will be the result? This will
bring our economy more under the
domination of capitalists, foreign as
well as indigenous, monopolists of our
country and monopolists abroad. If
due to this reason, there is so much
concentration of wealth in fewer
hands and country-wide pauperisa-
tion, is it any wonder?
sometimo ago, when there was a
debate on a no-confldence motion,
one hon. Member, Dr. Lohia, said that
the average daily income of our peo-
ple is 19 np. The note circulated by
the Planning Commission in connec-
tion with the Fourth Plan gives
almost the same picture. It states
that 43 million of our people subsist
daily on 30 P, the next 43 million om
42 P, the next 48 million live on 51 P.
and the next 43 million on 59 P. This
i{s the condition.

Over and above this, the taxation
policy of Government is heaping more
burdens on the common man. Any
analysis of the next UG daroodafod
analysis of the tax policy will reveal
the position. What was the figure of
central taxation in 1949-50 and what
ig it now in 1964? In 1950-51, the
total central tax amounted to Rs. 405
crores, and of it Rs 227} crores was
indirect tax. Now in 1964-65, the
total central tax is Rs. 1558 crores of
which Rs. 981 crores is indirect tax.
Over and above there is the tax of
the State Governments asg well as the
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panchayats and the municipalities.
Our People are feeling hel} for this
taxation policy which is making our
life unbearable. Due to this policy
there is so much rise in prices, not
only of food products but of essential
commodi.ies. In 1947-48 in Bengal
one seer of rice was sold for 6 or 7
‘annas; now it is more than 13 annas.

8hri P. R. Patel: Do you want it at

6 annag today? What about the far-
mers?

Shri Dinen Bhattacharya: I want to
buy according to my capacity to buy.
I have already said that the farmers
must be guaranteed reasonable prices__
real farmers, not farmers like you
who do not till the land actually;
people like you must not be allowed
to hold a single bigha of land. That
is our demand.

Mr. Deputy-Speaker: I do not get
anything.

Shri Dinen Bhattacharya: Not you,
Sir, but people like hon. Members
who interrupted me; they go round
the country buy products from far-
mers at a low price and sell it at a
high price, exorbitant price.

1 will conclude with a few words
about the current issue which is agita-
ting our country, the language issue.
Enough has been said here but I must
say that whatever incidents hag taken
place in Madras or in olher parts,
Government is responsible for it.
Government has bungled on the
language issue and as a result of that
there has been these tragic incidents.
Even on that day, I was disturbed to
hear the speech of our Home Minis-
ter. I am afraid that he could not
feel for the country. When there
was random shooting by police, when
even police men suffered, he should
have come forward with a sober
statement so that the country could
have understood that our Government
is also anxious for the solution of the
problems. Without doing so0, he has
said that law and order is the first
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and then only your language ques-
tion. With this outlook Government
wil]l never be able to solve the lang-
uage problem of the country. It
would jsolate them from the country
ag it has done in the South ang in
West Bengal. My suggestion is that
the Government must come forward
with some statutory provision so that
all the fourteen languages may be
given equal status. Parliament Mem-
‘bers must have the option to speak in
any language he may prefer to do.
Today morning the hon. Speaker was
saying: you have got the option
either to speak in English or in Hindi
if you cannot do either, you may
give a translated speech and speak in
your mother tongue. Why should a
translated speech be given if a speech
is made here in one of the 14 Indian
languages? If a man from the Hindi-
speaking area has the privilege to
speak in Hindi, why should I, coming
from Bengal, not have the privilege
of speaking in Bengali? I can speak
well in Bengali better than I do in
English; English is not my mo‘her
tongue; nor is Hindi my mother
tongue. I must be given the right to
gpeak in my own mother tongue.

An Hon. Member; We are prepared
to hear you.

Shri Dinen Bhattacharya: You will
not hear me; you will be deprived of
hearing my speech and a translated
copy will be there with the Speaker
and that will be printed long after
the debate ig over.... (Interruptions.)

Mr. Deputy-Speaker: That is why
you want to speak in English or
‘Hindi.

Shri Dinen Bhattacharya: There is
no provision.

In the UPSC and other all India
examinations, candidates .must have
‘the right to give their answers in
their own mother tongue. So long
as these arrangements are not made,
the pre-26-1-1965 position must be
maintained. This is the feeling
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'throgghout the country; it is the feel-
ing in my State also. You can at no
stage impose any language on any
man.

Shri P. R. Patel; In the old days of
the ICS, when the Britishers ruled,
what was the language?

Shri Dinen Bhattacharya: I thought
that it was our rule now. No attempt
should be mada to impose either Eng-
lish or Hindi on anybody. At the
same time, Government must take
some positive steps to see that one
language may flourish throughout the
country as the link language; there
should be no imposition. By stages,
by persuasion and by really helping
the development of that language,
you can do it. At the same time pro-
vincial languages should be given the
same opportunity from the Centre as
that particular language which you
want to make as the link language.
I had many more things to say but
for want of time only 1 wish to say
that I emphatically oppose the reso-
lution that has been brought here I
say to the Government: Be true to
your democratic principles if you
have any charge against those who
haq been arrested, even in spite of
their being members of Parliament,
you must not play the hide and seek
game. Come forward straight with
the charges against those persons.
There were two persons from my dis-
trict who are members of the legisla-
tive assemblv, Messrs Bhowani
Mukherjee and Manoranjan Hazre. In
1962 charges were brought against
them angq they wen. produced before
the court and the court released them
with the remark that they were good
men and there wag nothing against
them. Now, again they have been
arrested and detained without trial.
But even in jail they are not treated
like political prisoners. Dr. Saradish
Rov a member of this House is lodged
in Purulia jail and even ordinary
things that were given in the British
days arrested under the Preventive
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Detention Act are mnot given
now,

An Hon. Member: Name the thing.

Sbri Dinen Bhattacharya: It is soli-
tary confinement and they are feel-
ing much difficulty. Family allow-
ances are not given to their families.
So, at the end, I would only request
that at least the Central Government
must take note of this and see that
proper treatment is given to the per-
sons who are detained without any
charge and only on charges which
have got no basis .and which are all
false.

15 hrs.

Shri Subbaramap (Madurai): Mr.
Deputy-Speaker, Sir, 1 thank you for
the opportunity you have given me
1o speak on the President’s Address.
Our revered President has referred
to the calamity that occurred owing
the cyclonic weather in Ramesh-
waram Island and the southern tip
of South India. The Government did
not lose time and they made all
arrangements for the relief of the
people affected. The House, should,
1 think, send its heartfelt condolence
to the family of the affected persons
and to those who are bereaved. The
Government have also taken steps to
restore the railway line and we are
glad to note that the line from the
Pamban bridge would be restored in
a few months. T request that the
Sethusamudram project should be
taken in without any loss of time.
We should not wait till the next Plan
begins.

Our President has also referred
with concern and anxiety about the
agitation in South India over the
language issue. The people in Tamil-
nad apprehend that Hindi is to take
the place of Tamil. Everywhere we
see even ordinary people talking
about this. The educated people also
fear that their profession and pros-
pects would be aftected. The stu-
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dents think that their future is affect~
ed as they may have to study and
pass Hindi. The Hindi-speaking peo-
ple would get advantage over them
even if they are allowed to write im
English in the public service exami-
nations. All organisations have come
forward in support of this view and
apprehension. The whole of Tamil-
nad, I can say, want that the exist—
ing state of things should continue,
that is, English should be continued
as the official language.

Let our revered, late Prime Min-
ister's assurances be put in the sta—
tute-book. Mere confirmation of the
assurances by the Prime Minister and
the Home Minister not considered
enough. Their speeches do not give
satisfaction. I submit, satisfaction to
the people gt large. No amount of
reasoning is useful now.

We may ask the causes for this
agitation. The DMK ig carrying on
propaganda for the last so many years
against Hindi. Their recent publica-
tions have’ inciteq young men and
specially students to rise up and agi-
tate. I can give some slogans given
to them. “If Hindi comes, Tamil
goes”; “Can’t put up with, if disgrace-
ful Hindi comes”; ‘“Body for earth
and life for Tamil;” “No land, no
Tamil; and no life if Hindi enters;”
“Awake, arise, fight and prevent
Hindi with all your might and life.™
Most of the Tamil teachers also have:
been preaching against Hindi.

There are some immediate causes
for this apprehension to flare up as
an agitation and get the support of
the public. There were some enve-
lopes addresseq in Hindi; some dis-
tinguished persons received letters
in Hindi. There were some Hindi cir-
culars sent tp the South, It seems
the discussion and proceedings were
helq in Hindi in some Government
committees. Money order forms and
other forms are in Hindi. Receipts
and other things in the capital city
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of Delhi are issued in Hindi* The
English nameg in boards are erased
and are written only in Hindi. A
huge number of letters were publish-
ed daily and are still published even
now in the daily papers about such
things. All papers, both English and
Tamil support anti-Hindi move and
the news publisheq by them streng-
thened the anti-Hindi move. So, also
were the editorials written. There
were very few papers which did not
fall in line with it. So, the agitation
was getting more and more strength
day to day. On the whole, more or
less, the whole of Tamilnad was pres-
sing for the continuation of English
and that it should be done by chang-
"ing the Constitution or the Official
Language Act.

There were demonstrations by stu-
dents and anti-Hindi people, and also
there were processions. In many
places there were disturbances. The
DMK leader, during the discussion of
the Adjournment motion the other
day, accused the Government for all
the violent activities. He also refer-
red to an incident in Madurai and
charged the Congress. We condemn
all violent activities including that in
Madurai referred to by him. But one
should enquire and know the whole
facts and mot pick up one instance
in the middle and pass one’s remark.
Do those who accuse know what all
happened in Madurai?

Weapong were being openly car-
ried in a jutka through certain
streets even on the 24th January.
The language sectiong of the Consti-
tution were burnt in the Rajaji Park,
right in the middle of the town.
Crude demonstrations were also held
before a lady MLA, for nearly
10 to 15 minutes, Some persons in the
anti-Hindi agitatian procession tore
and destroyed on their way a Cong-
ress boarq which had been placed
there in connection with the Republic
Day celebrations the next day. There
was a demonstration before the post
ofice and a woman's organisation
nearby the Congress office. There
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wag apprehension in the ming of
some of the leaders that the worst
things might happen if the procession
came along the North Masi street
where the Congress office is situated.
So, a request was made to the police
control office to divert the procession
to some other street so that they may
not go by the North Masi street. But
still, the procession passed by the
same street. Our Congrdss friends
at the Congress office wished the pro-
cessionists and most of them went
away peacefully, but after that, some
exchanges and some incidentg took
place. The ornamental pandal was
set on fire and burnt down in a few
minutes. A huge number of people
entered the Congress office, went up
stairs and pulled down the Congress
Flag and burnt it and hoisteq black
flag in its place. Five more orna-
mental pandals and hundreds of cele-
bration light posts were broken to
pieces. The Hindi boards of several
shops even before the police station
were disfigureq and stones were
pelted ggainst them. My car was
surrounded and attempts were made
to attack me. The Congress jeep was
burnt down. Wires were sent to
several places that one or two died.
There were persistent rumours in the
town to the effect that the funeral
procession of the boy or the student
who died was being taken,

A dozen Congress people who were
in the Congress office had to run away
for their life as they could not stand
before the huge crowd of people who
entered angq attackeg them. I need
not mention that the loss owing to all
these things was very huge. But all
these are not mentioned by the peo-
ple who accuse the Congress.

1 am sure that most of the students
were and are still innocent. It is the
anti-social elementg that did all this
havoc. Political parties who believe
in violence and a violent revolution
should have been at the back of all
these things. Incidents in other parts
of Tamilnad confirm this inference.
1 want to say again that we condemn:
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all violent activities whosoever may
be responsible for them. We also
deplore the police excesses wherever
it occurred. But it is not right to say
that the Government was respons.ble
for all this or that the Congress. 1
also agree for an impartial enquiry
into the whole matter. The incidents,
some of them have been most horri-
b'e and brutal. There has been
but:hering and burning of police sub-
inspectors and constables near Tirup-
pur and Gudallur in Madurai District,
incendiarism ‘etc. There have been
destroying of public properties, rail-
way stations, post offices, etc, which
are most disgraceful.

Yes, there was the law of jungle
or mobocracy. But who did it and
who was responsible for all this. One
canno! escape by merely accusing the
Government or others, Who created
doubts and unfoundeq and untenable
hatred among the young students?
Who were at the back of these dis-
turbances vio'ent activities, destruc-
tion and killings? They alone are
responsible for all the loss of life and
property. dis’ocation of service and
norma] life. It is most regrettable and
disgraceful that there prevailed an
atmosphere of fear everywhere,

If this continue and if decisions are
pressed for by means of violence,
there wou'd be no peace and no
democracy. There would not only be
no Congress but there will not be any
other political party also, If this conti-
nues, all will have to go. The violence
that is created inciteq and committed
by them would recoil against them. So
all should be vigilant, restrained and
take early steps to prevent them.
This is a challenge to our country.
No crisis has happened as serious
and dangerous as this after we attain-
ed our independence.

Our country consists of people of
many religions, castes and communi-
ties and languages. We have also
people of various types of habits.
‘We have won independence and form-
ed a stable government in spite of
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the differences and diversities. We
should continue to maintain our
unity at any cost and nothing should
disturb it. For that, we should have
tolerance and appreciation of each
other’s point of view, Majority alone
should not be the criterion to decide
any problem. There should pe con-

sensus of opinion and that should
decide any problem.
You see everywhere indiscipline

and violence. That should be remov-
ed. Unless this is done no norma’cy,
beace, progress or prosperity will be
there. We will break into pieces and
there will be military dictatorship or
mobocracy if this sort of violence is
allowed to continue. Every one
should strain every nerve to prevent
violence in any form.

Some hon. Members criticised the
resignation by our Food Minister and
our Minister of State for Petroleum,
Those who criticise do not know the
position ang fee'ing in Tamilnad. On
the whole' they were welcomed and
it created a good atmosphere. I think
it has done good not only to the State
Government but also to the Central
Government.

Shri Ranga (Chittoor): Why shoula
they withdraw their resignations?

Shri Subbaraman: On the whole,
I can say, it has created a better
atmosphere.

I am myself receiving certain
anonymous letters telling me that 1
am a traitor to Tamil and all that.
Of late the tone of such letters has
become more bitter. They threaten
that anything may happen to me.
They also site the example of Kairon.
These letters are addresseq not only
to me. I learn that simi'ar letters are
sent to our Chief Minister and Home
Minister. The other day the Home
Minister’'s car was attacked. He
narrowly escaped from the fury of a
mob in Salem district. Letters are
sent to others also. T hear that some
price has been fixed for the life of
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our Chief Minister, If such things
continue I do not know how demo-
cracy wil]l be there. There will be no
peace. Who is responsible for all
this? Certainly, it is not the students.
1 am sure that politica] people who
believe in violence are at the back
of all these things.

As the situation stands now in
Tamilnad and in the Southern States,
1 would like to refer to the Presi-
dent’s remark that the language ques-
tion should be considered in all its
aspect, legal, administrative and exe-
cutive. I think the general feeling
in Tamilnad is that English shou'd
continue as it did till 26th January
as long as the non-Hindi people re-
quire it. The TUPSC examination
should be held in gll regional langu-
ages. In support of this I would
like to point out that there has been
one or two reso'utiong passed by the
Congress Committee itself even in
1954. Some quota or some such
arrangement should be made so that
everv State should get a minimum
number of seats. The northern States,
mainly those who are speaking Hindi,
should learn at least one south
Indian language. We shoulq create
some suitabl. atmosphere and remove
the prejudice against Hindi, that is
there in the southern States. The
southern States esvecially Tamilnad
shou'd conduct a'l their affairs in the
State lancuages so that the peonle
may not have the grievance that
their languages are not given the im-
portance that they should have.

Sir, I wanted to say about some
other things, but as my time is up I
conclude my speech.

Shri T. Subramanyam (Bellary):
Mr. Deputv-Speaker, Sir, the Address
delivered by the President to Parlia-
ment was a dignified, realistic, though
brief. stock-taking of our achjeve-
ments of the past year and a call for
the fulfi'ment of our duties i the
future.
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Sir, he made an earlier reference
to the demise of our Prime Minister,
Pandit Jawaharlal Nehru. It was nice
of him because the great leader, the
historic leader, led us to freedom and
then helped us in stabilising the demo-
cratic processes of our country. Then
he laid a firm basis for planned sccio-
economic development and strived
his ytmost to reinforce the cause of
Indian unity. His advice has parti-
cularly to be remembered in the con-
text of varlous linguistic controver-
sies which have overtaken our coun-
try accompanied by violence and hat-
red in several parts of our country.
It appears as if a competition has
arisen in the display of violence and
hatred. Intolerance is shown to the
utmost. We have been preaching
non-violence, tolerance and a peace-
ful and cordial gpproach to all the
countries in this wide world. hut for
ourselves we have been practising the
utmost hatred and violence in the
most ug'y manner.

With regard to the official language,
our Constitution has made it pliin
that Hindi in Devanagari script is to
be the official language. We have all
liked it and acceoted it. In fact,
personally speaking, for the last 40 to
45 years, my contact with Hindi has
been vervy intimate, both ingside and
outside jail. And if v have tried to
strengthen Hindi, it wag not because
of a sense of compulsion: it was
because of g sense of reinforcing the
unity of the country. As soldiers in
the cause of freedom we have felt
that Hindi will play a very great
role in stabilising and strengthening
the unity of 1India. Therefore, we
supported the cause of Hindi.

The constitutional position in the
case of Hindi is very clear. Up to
1965 English would be the official lan-
gunge and then Hindi. After 1965, if
Parliament so chooses, English can be
continued as an associate language.
Accordingly, we passed a law in Par-
liament, continuing the use of English
as an associate language. That being
the case, I do not see why there
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should be go much of opposition to
the use of English at the Centre, be it
for the purpose of UPSC examinationg
or for conducting the proceedings of
this House.

A suggestion has come that all the
regional languages should be made the
media of expression in Parliament
and for holding examination by the
UPSC. 1 feel that it is a very dan-
gerous move. The present constitu-
tional provision is the ideal one., Sir,
just now you were pleased to point
out to a Member .speaking in English
who wanted to speak in Bengali that
he would not be understood by many
Members if he does so. That diffi-
culty will be ' multiplied fourteen
times, because we have fourteen re-
gional languages. It is no doubt true
that for certain purposes we have re-
cognised them as national languages.
For example, article 350 says:

“Every person shall be entitled
to submit a representation for the
redress of any grievance to any
officer or authority of the Union
or a State in any of the langua-
ges used in the Union or in the
State, as the case may be.”

That right is there and it is recognised.
But that does not mean that in every
normal routine matter all of us ex-
press our views only in our regional
languages, either for conducting the
proceedings of the House or for con-
ducting the administration of the
Central Government or for UPSC exa-
minations. At the same time, I recog-
nise that Hindi will have to take its
place and play its role. For this pur-
pose, article 351 lays down:

“It shall be the duty of the
Union to promote the spread of
the Hindi language, to develop
it so that it may serve as a
medium of expression far all the
elements of the composite cul-
ture of India and to secure its en-
richment by assimilating without
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.

interfering with its genius, the
forms, style and expressions used
in Hindustani and in the other
languages of India....”

Therefore, a duty is cast on the Cen-
tral Government to promote and pro-
pagate the spread of Hindi. The posi-
tion is quite clear. It cannot be done
on any particular scheduled date.
You cannot say that by such and such
date Hindi alone will be used or
English wil] not be used. We have
got a historic legacy and we need not
be ashamed of it. Engliskr has play-
cd a great role during our freedom
struggle and now it is playing a role
in the conduct of the proceedings of
this House, the administration of the
Central Government and UPSC exa-
minations, spreading scientific and
technological education at various
levels in the university for post-
graduate courses etc. Therefore, we
shall use it till such time as Hindi
takeg its place. I am anxious that
Hindi should take its place, replacing
English ultimately. But it has to be
done unobstructively and without the
people feeling any irksomeness. I am
sure Hindi is bound to come, but it
should come without any bitterness or
h\atred.

The President makes a reference to
our socio-economic development In
the first place, he referg to our nation-
al income which has risen gradually.
In comparison with our pre-inde-
pendence days, it is taking a planned
course. In 1960-61 the per capita
income wag Rs. 320. The average
expenditure per capita has remained
very low. If we take the present
national income and per capita in-
come and expenditure, the expendi-
ture is as low as Rs, 23. Since it also
includes the high income groups, if
we take a realistic view half the peo-
ple of our land have not got even
Rs. 20, and one-third of the people
have got about Rs. 15 per month.

We are told by the Planning Com-
mission that by 1975 if we achieve a
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rate 'of growth of 7 per cent per
annum, the per capita expenditure
may rise to above Rs, 20. But that is
a big “if”. We have to achjeve that
position. If the entire population is
to be gainfully employed, we must
use all our resources. In the mean
while, the population is growing. In
1981, it is estimated, that population
will be 67 crores and the national in-
come Rs, 62,000 crores.

The shortfal] in income has been
due mainly to inadequate agricul-
tural production. Agricultura] pro-
duction has failed for a very long
time and the Central Government,
Planning Commission and the State
'Governments have been doing their
utmost to increase the yield per acre.
Here 1 will give a few figures. The
production in 1955 was 65.82 million
tons. In 1960-61 it wag 79.69 million
tons and the expected yield in 1965-
66, the coming year, is 92 million
tons. Our target of agricultural pro-
duction for the Third Plan was 100
million tons and we fell short by 8
million tons. It is estimated that
during the Fourth Plan we will pro-
duce 120 million tons. To achieve
this yield it is proposed that 13
million acres have to be brought
under major and medium irrigation
projects and 17 million acres under
quick-yielding minor irrigation sche-
mes. Besides that, the soil conserva-
tion programme has to be applieqd to
20 million acres. The consumption of
fertilizer has to be speeded up so
that by the end of the Fourth Plan
we may increase the use of fertilizers
to 2 million tons in terms of nitrogen
and 1.3 million tons in terms of phos-
phatic and other fertilizers. Just now,
one hon. Member was saying that we
have to be diligent in the application
of fertilizers. Soil survey has to be
undertaken so that impressive yields
could be secured from each acre by
the use of these fertilizers.

I must say in this connection that
our story of giving effect to our pro-
gramme of production of fertilizer was
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very sad ang tragic during the Third
Plan. Though we issued so many
licences and the various State Gov-
ernments also trieg to implement
schemes, we miserably failed. We
have again undertaken a programme
for the achievement of a target of 2
million tons in the Fourth P'an in
terms of nitrogen and 1.35 million
tons in terms of phosphatic fertilizers.
I would urge on the Government to
take up this programme in all ear-
nestness and in a spirit of urgency.

Then, we are out to wage war
against poverty and low standards of
consumption of fooq and inadequate
supplies. A programme of building
buffer stocks has been taken up, The
Food Corporation is expected to help
us in the orderly procurement and
marketing of our produce. The re-
duction of bank credit and unearthing
of unaccounted money will go a long
way in tackling this problem. When
I am on the question of buffer stocks
I want to give a small incident. in
Mysore State there are a few viilages
where the villagers themselves have
taken up the task of having zrain
banks. For instance in Shimoga
District—I had been there recent'y—
1 visited Enakoppa village, There the
local leadership was wise enough to
organise a grain bank se thut they
collect paddy in the harvest season
and during the critical months when
the stock was not available distribute
it to the ryots and when the new har-
vest comes they get it with some
nominal interest. So, they are able
to tide over the very critica] period.
In Bangalore, Shimoga and other
places, everywhere long queues were
waiting to get one seer or two seers
of rice but in that village they had
hundreds of bags of paddy in the
local grain bank ang there was not
even offtake to any great extent from
local cooperative store. That was the
position.

In another village in the EBijapur
District also the same thing was orga-
nised. If these buffer stocks are
built up at the village level by wise
local leadership and al] the grain
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that they have, the number of bags,
is known—it is an open book, there is
no secrecy about it—and if the au-
thorities want grain, they will give
at authorised rates, there is no ques-
tion of blackmarketing tirere. It has
worked wonderfully and 1 suggest to
the Fooq Minister and to the Gov-
ernment of India that they should en-
courage this sort of arrangement at
other villages also.

I shall now come to the industrial
sector. The record has been impres-
sive. The increase in industrial pro-
duction last year was 9.2 per cent
and this year it is 8 per cent. Our
heavy industries have commenced
production, like the Heavy Engineer-
ing plant at Ranchi, the mining
machinery plant at Durgapur, the re-
finery at Barauni, the machine tools
factories at Pinjore and at Kalamas-
sery in Punjab anq XKerala. 1 am
sure, before long they will render a
good account. The production will
increase and will help us in our in-
dustrial output.

I shall now mention a word about
power. It ig a good record because
by the end of the Second Plan gene-
ration of electric power was 5.6 mil-
lion kilowatts and by the end of the
Third Plan it will be 11.7 million
kilowatts. In this context, I will make
a reference to the Sharavathi Project
which recently started generation and
was inaugurated by our Prime Minis-
ter just a month ago. It will render
a good account and will be one of our
greatest national assets which will
help in the development of our in-

dustry.

I will say one word about rural
electrification also. In 1951 4,000
villages were electrified and by the
end of the Third Plan above 40,000
villages will be electrified.

Shri Maurya (Aligarh): What is
the tota] number of villages in the
country?
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Shri T. Subramanyam: 5,66,000.

Shri Maurya: Now, what is the per-
centage?

Shri T. Subramanyam: Comparing
the total number of villages and the
number of villages which have actual-
ly been electrified, no doubt, it is
not adequate I agree, it is not ade-
quate; but we started from scratch
and have electrified 40,000 villages. I
am frank to confess that we have not
done much. Very much more needs
to be done; but we cannot do it in
one single jump. By waving a magic
wand it cannot be that we will elec-
trify all the 5,866,000 villages.

Shri Maurya: You have swallowed
18 years.

Shri T, Subramanyam: Now I will
only mention about stcel. Our re-
quirements of steel will go on in-
creasing. The target of steel ingots
for the Thirq Plan was 9.2 million
tonnes; the present estimate is about
7.4 million tonnes fo be produced at
the end of the Third Plan ang the
target ' for the Fourth Plan is 16.5

mililon tonnes. Now plantg are
about to be installed in various
places. A team of experts from

the United Kingdom and America
is going round to see various places
where a stee] plant couldq be located.
I must say that the Hospet-Bellary
area has got abundant and the most
precious iron ore. We have got elec-
tricity also produced from the Shara-
vathi Valley and non-saline water
from the Tungabhadra Project.
Land is available. I earnestly submit
to the Government with al] the em-
phasis at my command that they must
take a decision in thig regard on the
basis of reports given by experts and
techno'ogists and I will be quite satis-
fled about that.

st @o #Wlo aTi (FWYT)
IqTEAE WEew, Wedfa ®r sy
g7 ®T oF faowm v WA qEw
i s fmdermit | X gam
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wEEE & w7 fifaw &Y @ qar fe Tresgafa ¥ wow wivwaTor F wgr d -

IEE IF FEIR AW FT Q@I GHAT FT
gqTd § SUF! FE O F AR WA
@A F ffaw qE 7 oo oww
WA § W IO AW & @I HeAT Y
w1 g fager § AT SR Y wien
N wex gt ¥ fufa & a F wEwr
foar & ag & ‘9= fagum” | T
% 7z § f agt a7 AW v g Wk
qficfeafa wfic § 1| o T € g
W@ @ T8 f&AT arw oo Rw § qarg
W e S feafy s wme | gER
W # & wAT Fg @ § fF g
7 A oaT A o WX e ¥ Wl
ot T 98 F X EfF Ay S}
TRU ¥ GET R @ FH T W AF
fear @ 9T =gt N fagwor A g
T 3 s waesy SR w ouw
T o @ & a® AW AR
TR F @ gear df a T I A
IHT AT @A § | AT ag wwe
fra ag & g9 & wWE ww aF wf
A9 TG wEr ¢

g A 9 g f§ W Wm A
qW % &1 g9 A fawar @ Fa«
IR 2w § &Y A8 afew gaR Wt &,
AR IF & &1 AT W HE AT @Y,
0F SaEE WA dar g, SR
& #Y g R G ' gl

fagomam g m w15 fa ¥
q=T AL I RW H AF ATAA
W gat v 7 X fed ¥ @Y & wwar
§ e agt WW E%e g7 MWK )
fis O Y FIEFAT FT AAT FT AT
& 92 | xwfag & auwar § f5
TR ¥ TREE W AW W) AW &
i ¥ & W e § Sewr
frardn o

“Our Government attach the
greatest importance to the malin-
tenance of industrial peace through
the code of discipline and through
the various instrumentg of nego-
tiation, conciliation and adjudica-
tion which exist.”

15.38 hrs.

[SHRT THIRUMALA RAO in the Chair].

qAAT s wedr agr 48 £ X oW
T I ¥ ¥ fAagw wAr WA
g faged scfew ok ome *9-
e e, forgay o @o G St X
g9 1958 F I F qX FET oF
3Iq% a § faig faesr 6 amen ®
7@ g1 T & fasrtaq & o qaer
fafqaw @7 & wlx 37 qug F7 0@l
qr f5 ag @R &1 goE &7 AR
FER ¥ Y a8 atq wan fw fe
a® ¥ g wawefza Ffoadr w1
qrer gRT AR fee q<g ¥ ag T4t
AfeT o 6 a1 & 3o faog 7 &
qraT & 1 AT Feat @ fF aer N SR
AT qTR F 19 59 A1¢ F Fefuea
FT 9 g @I § AT =) 38 ®ET
=l A F FIE A HT AT § AT FHY
fT FAFAT qTET & HE F A9 FI
feat oAt & 1 &7 A% wH g &
Ffagre o 7= #1 gz #31 £ aF7
sataT &

sft wo o gt : gw I¥ g w1
¥ At w &1

st ®o Wo ¥ : Wl WY TG
T8 T T | GEF TAATHEL WY
afqd, fet fafaeet afqg aa w9 =7
¥g @&d § |
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o gfeq WI A+g wIWW A
feda graamisr ®3@A & w1 fF gw
fg: srfad § a0 =@ | IawT
wgar ¢ fr g% anfacfor afaad &
gaR & 2 fear sy ) Afer A
g & 5 o #7 ¥ w9 Anfogaw
Gfaadr & a & 73 W40 g A
T AT ST A0fEw | qF qrAA gAT
fERyaamfemar @ i@ D
T F8X §, F ar g 5 A A &
drex § Iaa frwra faar s e gar
ag fr o geate FWFT wlww §
Iq+T geawTe 7 fvar a1 & FHaar
§ & ag o faura & faame § 1 o
IR 22 @ FAI A4 FT I
agt § 1 gafaw 7 w7 70 ¥ fagam
&M 5 19 F IR 7 T 7B TFW OF
W YFg TaA & arqa sl fs
1wt # fFe al% ¥ q9ge Wk wtfas
1 foat | wwar § 7wt gfeaw
FIT HifaT aT gad N FAET AT T5E
TR € AT ITH AT F AR
qq Tl WY § qT @R AR AW
fafreex FAITT Ao w1 aFF @A
F qX A I THRT A AT ;AW FQ@
£ fea ) @R 99 F0g T@ER R
s s ate 9@ ¥ amad we
ar agr 9z fg = #ifasr ar frnfagfen
AWML T AT TR AG & ATy
2 g N s W & fag
g5y % # frg T0F ¥ "o
FT g%t 5 7 7@ atq & HAT A%
]7

qamfy wERE, A Iq@ TR
A FTOT &7 g 1 F oAr S @
war€ 2T argar § < fam w6 ofr B
Y ¥ & faq wurd 0 AT g
9 q ®7 IFIN FIY AT F 777
uqAT 9 qb ITET |

FEBRUARY 22, 1965

Address (Motion) 794

U WA € gIY FTAT Q)
SATAT |

S & o WY o WANT : FTY WAL IT F
AT Y AT A § qHT fEATAT 8T
g fa0dr i avr ¥ 5 93 A
# fefrar wrer ¥ §r oy | ag 1wk
# [AT FTAT FrAT fAETAT 9wy
o faq a0 ¥ 3=E & i, e
aa® & A € Fady g€ 4t & sER
BT I FY Hiferw A, wR T8 F9
W ®Z1 angs dfgg g7 fodt g§ Jav
93 TG AT ATAT AT FTH! AT, FOE
AT AR FY faerar | afeq oo
2 i Q9T 7t Frar o @7 @ AR Erer
7 fagam w1 wmax Wy faar wav
I¥ TF qTIRTY F BEr 91 QT Y
& gz 78 wgar f feay WY GOITAR
FOITRIITAT A & | AR ITHY
P ¥ raasg eI @ 39 ¥ EHX
ifgat I8 gy o gwdt €1 Afew
& g a@ waw s fFag awz
T FTAT PHT WA W 98 IF FY
TR F 77 ¥ AL Jrefy | gafag
A faame  fF s oF amg i 2w
wT # 7% 3@ & 9 A FTH Arar §
qg FTAT 97 AT AT qHaAT g1 AfEHA
g s it a@ad 2 1 @iw g fa
T g7 fastay &1 ;forw T F
@ E ww Rl E, Hw @Y,
afer aefr & amq w2 )

ol FTHT FY A HIAT W9 J]Yy
gu @Yo dro mrEo FY foE & v
Y § IeaT wfgAsT F qX ¥ | CF
fafezt o gart AAgd A% fafree
st Pre<t, 37 & S ¥ w09 F OF
¥FT T FIET T TG ¥ ,FEAAQ
wT’ | QA AT ZAT § WX OF
ureft a¥7 qOe ¥ wmgde feanx
2T o qOF ¥ afie g : A
IaT AOR ¥ WY B QAT A Wy
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g TA AT ¥ FTWA T, ST
& FEAET w2 IR 57 F fEAre
T FE TAREY T AT FTT T FET
w17 f 3wy qal awa § ? 5@ 7@
WX FTHT F UF TF AET FEAT AR
§ Mfy sig = fadide & fqraT &
M ww qE fE A ot ggEw &
gy g3 fog qOF § T aa
gFa & s & ? ¥ ag gwmar g
f& $& a1 g 9183 & fF 97 & s_TA
F1 AT § agen 9@ | gEfAg AQ
fAaza ¢ & oo 1 sgl aF @
2 2 uF ey ¥ faerrs TEETgy A
arfzw | oifsardz & dra7 & faem®
FAFqTAr g wifge awar gwT
TS AGY a9 THAT | TW F FIRA T
7 qITAR FT @ FEN 914, AR
Y ara AR A A gar & afee ot
qF HaY WA F wAw §, A
Fafaced &1 qare ¢ a1 e or fafaeex
1 qATH B FEl T GEHTY ARGLH
Magfema A fed A A aai &
9 T T IT FT AR F AR A
g ?

avrafa AgRET, 58 & a5 39 AR
AT IZF &, Iy fE TwQ FT FAA
sraT § 1 #d daadfy deEr '
X & qrr wgr qg wrar & v 2w A
1 FAT 20 ATE KT IHTQ L T ?
A 99 F Fa79 ¥ I Fgr v @ fw
g S gaadfy deAr § o1 w0
10 A mrefaa & Awfrar ¥ o
® & 1 agr a7 & 7E 9 gwh 99-
aifa T F g ¥ 1w AT AR
war qr fF 80 Wy FwI F Awfaar
Toert, 77 wem 2, 80 Tafadw, g0 arar
A FY e a A fas afww zar
qIIETT TISAT GH &9 & q1% 1 FAT
5 T HTEHY THFT G T § 1 W X
an ¥ qur fF ag e A AW
2178 (Ai) LSD—T.
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F1 R FW AT W 9T A AR wfuw
| dF A QW AT 78 TE
a7 # T A gw A war fw ag AT
1 YrNafgw zaT FY q7E FHW
@ ¢ 99 fF grawfas oo & qa
w1 I w< for I w@mar
aTaT &, WIER O&T A g | & FgAr
Trgar § fe 50 AT wewd § 2y
D@ eemAM A ) AR Aw A fw
F a9 AT & 7 FrETEEY ®Y AT
% g1 7@ ¢ | qwrafa Agew, w9 w5
waar ¥ 3 IO Rw F qoff foen F
JTHT T for SR £ wrwEAE @ R
A Fa gy AR AR ITF A H
T q&q ¥ Fg1 wmar # & gdfaaw
wqifez o NEITFsmgeaz 77 § |
& #gT wea g Wt weww ¥ fw A
TN A 99 W% I § AW fF fom
T F W w2 F 7w a% FE FA)-
feet =R ag 43w & a1 9} JEWIAW
® A &, I F W 92 A § afew
A F M AR E I AT w®E
FA TFT FHA ¥ & fF g
HEATE Y ;W F, AT A A WEATE FV
927y | 9 S F T A 9 FL AG)
& 38 "gaT T qHEAT F & fAw
gfafe agmd war feor s &t
E i 7T, 11 ™Y AT 12 TR
™A qI A I R qA AT
ag g & fe agt 9x ag aede e w9
¥ foo are D & 7l 9T 9% HTRrAA
®) g 1 Fforw AT § | Frafemes
qrEf & gArd wREy S F W, | AT
¥ sarar mrafagt ¥ S F7 ey
# AT gAfwaTa F AT Iy | mfex
I FY AR FT AT 7 AT IT AT J °¥
f& 37 1 ox ®T v faar am,
A Y A faer aifge A @i
w.ZT ars fgatga gardt 1 A7 &
srwe wew fafaeze v fear 5@ &
s & & quAt wrgat g fr save S
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[#7 @o HYo FAA]

*1 4T HgAT § 7 @A qg #g 0 %
g9 %9 W & mifas |7 # ITAT
e &, I T I A F AEwt <
IEET ATRA § WY W wifeer &
TG FFA I ATRY &, FH AGL
g | & g ¥ qg TeAT WTEdr §
fw foafeqma ot & o7 o & T &
SifF 99 X F, 3T FY AW F AR
Iq F T fewar ?

Togd ag gwefy weRw, &
A AT FEAT ARAT E | T®
TT AN FIXA L WA @R
f& zar zfawr F wrEat F1 %@
AN F G F ART JHAH
&% @ wgw I fs s oqwmw
I@Z wATHI W osRTAE!  @f9 @),
gfefoea g d @1 1 gER B
B1E T=E1 Fl, EIW Y T=Al HI
qTFTT F AT & /AT 1| WIGT & AR
Fdawar g f& s R @ fad-
AT F T8 I A=A zw AW A
AT | WA qEE A qg ATEAT AT H|T
g7 16% 17 gt 7 fg=r @y
# Iufq F@ Gt aFAr A 7 WY |
safy & fg=r &1 oF oHET WIeT A
qATT AT gwar 9r f&8 fawr am
T YA ? |7 AF A A
T fear 7 3w &1 9@ q@E F
T T ATE | TH 17§ F TF
Ch A1 FEafa g ¥ FOgIa gm,
1 FOEfT q T "eaufa g WK
I UF FTIRTT F AfAF 4 35 79, 9
@A & wifaw v W a@fE
O % 100 w94 fomsy wweAr
41, gzmE 7 39 F7 FAT A H AR
IGF I9 100 ®IY KT FWG 60 I
TEAAT | €0 FIT G ATAT  VISA JHTL
g aT | ATEY AETE § AU 7EAT a1
AT FWITE H @Y ST | W RIUE H
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szmagwgam 9% T F "X
1 ®IITA 9T 7EAT 47 qg fAAw wEA
[IHT FY 9% AN A7 | IH aE FT
aaz fergeam @ aEER www ogwre
aRA AR &) Rqem agar g 5
WIST & &¢ ¥ WG T HIAT AR
$? zwam & v Afade fafaeev
famzm w7 &, ggu w2z fafeex
foamgA wvar &, wa= gd F9v FFAT
qEA E TT F L H, I¢ ATH AR &
aa grar Sifgu o

& s R A9 aferor & gl &
g T FT FgAT ATEATE | AfG@T
AT I HTATE 30 & F1E a1 TF WarT
gl | "R WY T W antRd F
AT FT AFT Ig ART HOT T 7 T
1y wifs & auwar & =7 & w9
2w AT uF Wt F fao v w5 afew
o faRwr g9, it g = fr gardr
79, 7 ® ur A ¢, fow qvwr & w-
TET AYAT ATHATSTATE 7 gAT 3T Fl
FT2T, T=T F7 AT AT FF gA17 g
F mif@dy F9¢ 9% F1 F F7 F AT,
I9 ATAT FATH FT gH HAIA IW { @A
Fag aeivg F G L1 17 ATA &I
WY & a1 T ¥ AW Y F1E WET
T g awnafy wgea, & IO g )
qTg § &7 gOT §, I WM A AL
Ao fEridfauam o g
Foaw o g wgar g & & fgrgemal
g Afgeftaaradi g fee T &
o1 qg Fg Agan g fFowww qw
1 fFdr wT F1 fFar Smo, ST S
W 3w & W fFr smo, arfRs
#1 foar s, &% & fwar s, sfea
TF FIF AT I | T AT AT A
o AfgaT Fgy E & war g fF A
STEY fg=4 1, AT gETAT | HHA AT
% ALY G A9 7F FEIT IW { [AHT
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FT SN WIEAT § qg o AE At d
iof & 2 X 9 A g w7
T ®1T0 79 § 5 fom & 2w § s
AT HT aWER 3, § et oty grawere
¥ 93 g0 & IR AT WA W afewrw
g Ao ¥, Aty ¥ I W
gY ghem

¥ ag oft wg g g fF ey
fet WO #1 7 F@ I ZW oOF
R AT &9, 3w ¥ % TH
av® #1 gar Ay fama fg=dy Wy
@ 32 fqamr ¥ A9 fa=e F7 99,
qIA ard FT WA T A1 AT E A
g afgy Wy &, zferor & S
st AT 7 2 S o9TE w Ay 9%
& oS gt g1 o E, Sy gEm
F fau faw g A A 2, 38 39
¥ G371 #1 S0 | § gdw AT Figan
g T AW F wrzAl A, o F wrggi
¥, Iq TAAaF arfedt @ S ey
¥fovam v e 3 a9 fF o
W T UFT 9BH & AT WigT ! F«fw
T ATHRAUFT FATY W H AT WY
gf, safs mfssam 27 e feamr w=r
g1, UF qT% Fgr FT AAAT g, @Y
av% AHT & GWAT Y, AEL ATH
AT ¥ HAST &1 IVIAT E7 Hfwww
F @ @ F WT AT TTE WA
QTTSEATET T AT TITSTARY
FHTY ZW F1 [ATHT KT FA1TT H THEA
# Fifoor &7 72 g1, wifaw w7 g@9
FOFT ¥, U4 99 A PO AW WA
WAT & TS THS g4 &0 ¢ I AATA
I F ama g gafau & ey &
wrggi f1 gNT Fvar 9war g fw
feeiy W 1 T EW WY §
quT Wit qumA #1 wifow &3 A gH
qgAWAAT F FTH AT M, IAqTA
H g 7 &% FH AL FIAT &1 W
F@ aferor & g1, IEHT AATH g W
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gH 7EY 37 Aifgw 1 2feror F AT Y
T ¥ A w7 w Wi froqw
g wTE &Y, 99 A wE el

A 7o fammar qroq § 47 @

UF TE AT gWI qi@ F qTHA gAY
Fifgn

WY 3W F AN FA-HA-TH
2 A wwa § AifF W qg g 9
arfed | wrzfem 1 wwa, GG w7
g wrfe I w9 § w7 ¥ 99 @)
gu at & axtq fa=r #v wgar wzAn
g 5 =% fu oevem Erm

fom wrggt &1 frvware fear mar
g, A% FRgfea #1, 3% aX § OF
ar Fgar wigar g | wifeq wmar
97 § 737 ¥ &, IAT SIS0 G W@
21 I * fgure W Tifaw &, W
q 2WEEY 8, A uae &, a1 ¥ =ngan
g f& a0t v &% #F e M
ar7 4y A | AfEF F{rET 9T AT AL
St 7 faar &, SEH g ¥Afaw 7@l gQ
L mA grAw Az ¢ fFogw am
FodA A1 T | & qwAy AngAr g fF
FeATAFAAAATR ! gAq@H
TATT ATCHAT STAT FIT WIAT 297 & |
& fraae w7 wvgan g o gas ae ®
w9 g ®wIT I9r ®iEr fqar sng
fr 7 Fwefa) & g foda 2 9%

Shri Bakar Ali Mirza (Warrangal):
The President’'s Address is the first
policy statement of our new Govern-
ment. It is short and businesslike. It
follows the Nehru line in the main.
At the same time, there is a stamp of'
Shastriji in it. Of course, there are
persons who are insistent on the Nehru
line in every particular, but they are’
asking for the moon, because you can-
not transplant one man's head on
another man’s shoulders.
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[Shri Bakar Ali Mirza]

The stamp of Shastriji is evident
from the emphasis that has been laid
in the Address on agriculture. It
caters not only for the weaker sector
of society but it is also economically
sound, because if there is rise in farm
output, it getg multiplied a million
times, and as a result the rise in the
national wealth is greater than that
can be obtained from other patterns
of economic development in the Plan.

I hope that thig concern for agricul-
ture will also extend to the backward
regions of the country. I grant that
the location of industries should be
entirely on the basis of economic
returns which are the greatest need of
the country today. But after having
granted that, we must provide some
additional funds for the backward
regions also, not with an economic end
in view, so that we might create a
volume of contentment and a feeling
of common endeavour and there may
be no competition to advance any eco-
nomic argumentg with a view to gain
the location of one industry or another
in one State or another. There is also
another reason why we should help
the backward regions, because’if those
regions are neglected, bitterness will
grow and that in its turn would
become an economic liability.

I now turn to the appeal made by
the President in his address about
austerity and sacrificial response and
dedication to the plans. Asceticism is
built in in the mind of India, but un-
fortunately that has not been suffi-
ciently mobilised for social ends, es-
pecially after the passing away of one
who practised what he preached.
That could have solved many of cur
problems including food. Instead, we
have blackmarketing, higher prices,
higher taxes, difficulties about foreign
exchange, debts in the international
market and so on. There is, there-
fore a need for a change of approach.
Even in the communist society, aus-
terity is imposed by the State. As
you are aware, Sir, there are more
consumer goods in the bazars of the
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cities of India than there are in the
city of Moscow, which is thre capital
of one of the biggest Powers of the
world. Thereforey if we want to
progress, and if austerity cannot be
imposed by the State, then austerity
must form a part of our Plan, and
self-denial must be a way of life.

15.58 hrs.

[Mr. SpBAKER in the Chair]

Shastriji’s appeal for sacrifice and
austerity gives the Gandhiap touch.
But, unfortunately for this country,
the Father of the Nation is only re-
membered these days on ceremonial
occasions, though he still inspires men

in other countries.

Now, I come to the question of food.
There has been increase in food pro-
duction continuously for some time,
except perhaps for the short duration
of sterility when the Food Minister
resigned and then he withdrew his
resignation. My hon. friend Shri
Ranga spoke ag if all the troubles on
the food front were due to the Seven-
teenth Amendment to the Constitu-
tion and the land reforms. May I
point out to him that even after the
abolition of the zamindari and the
jagirdari systems, and so many land
reforms in so many States, today,
there are 42 per cent of holders who
have got less than one acre? And
about .2 per cent own as much as 6
per cent of the entire land of the
country. At the same time, I would
like to point out to the Food Minis-
ter that higher production does not
depend entirely on better seeds, ferti-
lisers and pesticides etc. but also on
the size of holdings.

16 hrs,

How can you achieve self-sufficiency
in food when such a large section of
cultivators are on g subsistence living
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and do not produce a marketable sur-
Plus. If you want to bring about self-
sufficiency, it is necessary that a large
number of cultivators in every village
are able to earn not only for their
living but earn enough so as to save
and invest for their weltare and the
betterment of their surroundings. Un-
less this is done, we cannot expect to
&0 very far,

Unfortunately, there is a lot of
vested interest in land in all the
parties in this country. While our
socialist friends feel enthusiastic about
nationalisation of bankg in which they
have little stake, they do not feel
equally enthusiastic about lang re-
forms in which they have a gtake.
There is also one important reason
which is a political one. Today the
poor cultivators are going to towns in
search of employment. The richer
ones go to towns either for entertain-
ment or for urban living. Therefore,
it ig the villages which gsuffer. That
being the case, the villages are vul-
nerable and a demagogue can get res-
ponse by painting any rosy picture of
change.

It you really want to create a stable
society which will offer resistance to
all pressures, I think it is necessary
that the society you create must have
the capacity to resist. If you create
such a society, I maintain it will not
only be resistant to political exploita-
tion from within but alsp to aggression
from without.

Prof. Ranga and Shri Trivedi re-
minded us of our failure to clear the
Chinese out of the parts of the coun-
try they occupied by their aggression.

Mr. Speaker: At 4 p.m. the Prime
Minister wag to make a gtatement. He
can continue afterwards.

804

16.05 hrs.

STATEMENT RE, ALLEGATIONS

AGAINST SOME CHIEF MINISTERS

AND OTHER MINISTERS OF STATE
GOVERNMENTS

Mr, Speaker: The non. Prime Min-
ister.

Shri P. K. Deo (Kalahandi): Before
the Prime Minister makes a statement,
may I point out that I had given notice
of a call attention motion on the same
subject? So I may not be denied the
privilege of putting questions.

Mr, Speaker: Simpiy beatuse he had
tabled an adjournment motion

Shri P. K. Deo: Call atteation notice.

Mr, Speaker: Then at the most he
can be allowed one question.

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadar
Shastrl) : Mr. Speaker, Sir, ss the Hous,,
is aware....

s wrf (feeme) @ g9 & =Y
T et & ArET A ;v faer anfgd )

weaw Wy AT ¥ ogy ¥ Ay
TFAT F F |

st g fog (FTAT) 0 owEE
FAY ST FY WX AAAT HT G FEAT
FfEq |

e Wi - & § ww ¥ faw
# fF /T T A W N T A |
riF AT W waa &
Forar ary | A & 7 gag wgr av I

& wafas 0 90 )

Shri Lal Bahadur Shastri- As the
House i3 aware, a memorial dated 28



